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TENDER DOCUMENT FOR AUDIT

Invitation of Bids for Audit & Assessment of
Quality of Service

Notice Inviting Tender

1. Telecom Regulatory Authority of India, Mahanagar Doorsanchar
Bhavan, Jawaharlal Nehru Marg (Old Minto Road), New Delhi — 110002
(hereinafter referred to as TRAIl)invites sealed tender from companies/
firms(hereinafter referred to as audit agency), who satisfy the following
eligibility conditions, for conducting audit and assessment of quality of
service of service providers, in terms of the benchmarks specified in the “The
Standards of Quality of Service of Basic Telephone Service (Wireline) and
Cellular Mobile Telephone Service Regulations, 2009 (7 of 2009) dated
20thMarch, 2009 and the Quality of Service of Broadband Service
Regulations, 2006 (11 of 2006) dated 6t October, 2006 on zonal basis for
East Zone, West Zone and North Zone , namely:-

(1) the audit agency should have a turnover of not less than rupees one
crore during the financial year 2011-12 and should have a minimum
cumulative turnover of rupees three crores in the last three consecutive
financial years;

(i)  the audit agency should have similar experience of at least two years
in conducting audit/assessment of Quality of Service and should have
sufficient staff and infrastructure to carry out the audit and assessment of
Quality of Service as per the Terms of Reference; and

2. (i) The Zones shall comprise of the following Telecom Circle/Metro
Service Areas:

North Zone: Delhi, Jammu & Kashmir, Himachal Pradesh, Punjab,
Haryana, Rajasthan, Uttar Pradesh-East and Uttar Pradesh-West (including
Uttarakhand). For the cellular mobile telephone service the service area of
Delhi includes Ghaziabad, Faridabad, Noida and Gurgaon.

West Zone: Mumbai, Maharashtra (including Goa and excluding Mumbai),
Gujarat and Madhya Pradesh (including Chhattisgarh).

East Zone: Kolkata, West Bengal (including Andaman & Nicobar, Sikkim
and excluding Kolkata), Bihar (including Jharkhand), Orissa, Assam and
North East which includes Arunachal Pradesh, Meghalaya, Mizoram,
Nagaland, Manipur and Tripura.

(if) Details of the areas covered under each Telecom Circle/ Metro
Service Area are given in the tender document:

Tender Document (QOS audit) Signature of authorized representative of bidder 1



3. A copy of the Tender Document is available at TRAI's website
www.trai.gov.in and may be downloaded for submission purpose. The audit
agencies shall submit technical as well as financial bids each in
separate sealed covers. The bidder shall submit, for both Technical and
Financial bid, one set marked as ‘Original Bid’ along with 4 copies of the
same marking as ‘Copy No.1, Copy No.2, Copy No.3, Copy No.4'.In theevent
of any discrepancy between the copies, the Original shall govern. Each page
of the tender document and clarifications/corrigendum issued, if any, is to
be signed in token of the companies/firms having read and accepted the
terms and conditions. The name, address, Fax number, telephone/mobile
number and e-mail of the bidder should clearly appearon the envelope. The
Tender number and date of Tender opening should also appear on the
envelope. Any cutting/overwriting in the technical and financial bid should
be attested by the person signing the bid. Bid received with
cutting/overwriting without such attestation will not be considered.

4. Anaudit agency can submit bids for one or more Zones in separate
sealed covers. The bids in separate sealed covers for each Zone must be
accompanied by earnest money of Rs.3,00,000/- (Rupees three lakh only),
as per the details given in clause 3 of the section-I of the tender document.

5. The bid, complete in all respects, should be submitted, not later than
3.00 PM on the 2nd July, 2013, to Joint Advisor (QoS),Telecom Regulatory
Authority of India, Room No.521, 5th Floor, Mahanagar Doorsanchar
Bhavan, Jawaharlal Nehru Marg (Old Minto Road), New Delhi-110 002. The
technical proposals will be opened at 3.30PM on 2nd July, 2013. If they so
desire, the biddersmay be present at the time of opening of the bids. A pre-
tender conference will beheld with the prospective bidders on 21stJune,
2013 at 3.00 PM inthe Conference Hall of TRAI on 3rd Floor, Mahanagar
Doorsanchar Bhavan Jawaharlal Nehru Marg (Old Minto Road), New Delhi-
110002.The prospective audit agency may, on their own, attend the said
conference without waiting for any further communication.

6. Unsealed bids or bids without the earnest money deposit shallbe
summarily rejected.

7. Late Bids: The bids received, either by post or in person, after thedue
date and time of submission of bids shall be summarily rejected and will be
returned unopened.

8. The audit agencies may be required to give a presentation on

thetechnical aspects and their ability to perform the work for which date
willbe advised separately.

Joint Advisor (QOS)
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SECTION- |
TENDER CONDITIONS AND INSTRUCTIONS TO BIDDERS
1. Background

1.1 Telecom Regulatory Authority of India has vide itsRegulations “The
Standards ofQuality of Service of Basic Telephone Service (Wireline) and
Cellular Mobile Telephone Service, 2009(7 of 2009) Regulations, 2009” dated
the 20th March, 2009 published in the Gazette of India Extraordinary Part-
I1l-Section 4 dated the 23rd March, 2009, laid down the Quality of Service
parameters applicable to the basictelephone service (wireline) and cellular
mobile telephone service. A copy of the saidregulationsis available atTRAI
website www.trai.gov.in. These regulations are applicable to all the Basic
Telephone Service Providers/Unified Access Service Providers and Cellular
Mobile Telephone Service Providers, including BSNL and MTNL. Regulations
3 and 4 of these regulations provide Quality of Service(QoS) parameters
pertaining to Basic Telephone Service and regulations 5 and 6 provide for
QoS parameters pertaining to Cellular Mobile Telephone Service.

1.2 Telecom Regulatory Authority of India has vide its Regulations
“Quality of Service for Broadband Service Regulations, 2006” dated the
6th Oct. 2006 (11 of 2006) published in the Gazette of India Extraordinary
Part-1ll1-Section 4 dated the 6thOct, 2006, laid down the Quality of service
parameters applicable to the broadband services. A copy of the said
regulations is available at TRAI website www.trai.gov.in. These regulations
are applicable to all the Internet Service Providers, Basic Telephone Service
Providers and Unified Access Service Providersproviding broadband services.
S. No. (i) to (viii) of regulation 3 of these regulations provide for QoS
parameters, other than the parameters relating to customer perception of
service, to be achieved by service providers.

2. Clarification on Tender Document and Pre-Tender Conference

2.1 A prospective bidder, requiring any clarification on the tender
document, may submit in writing the request for any clarification not later
than 4.00 PM of 18%June, 2013 to Joint Advisor (QoS), Telecom
Regulatory Authority of India, 5th Floor, Mahanagar Doorsanchar Bhavan,
Jawaharlal Nehru Marg (Old Minto Road), New Delhi-110002
(FAX N0.011-23213036). Copies of the query (without identifying the source)
and clarifications by TRAI shall be uploaded on TRAI website.

2.2 Any clarification issued by TRAI in response to query raised by
prospective bidders shall form an integral part of tender document and it
may amount to an amendment of relevant clauses of the tender document.

2.3 The bidders are required to keep a watch on the TRAI Website
www.trai.gov.in for any amendment to the tender document or for
clarifications in response to the queries raised by the bidders up to a day
prior to the last date for submission of bids. TRAI reserves the right to reject
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any bids if the bids aresubmitted without taking into account these
amendments/clarifications.Further, the prospective bidders shall be fully
responsible for downloading of the amendments, if any, made in the tender
document and clarifications, if any issued by TRAI and TRAI accepts no
responsibility whatsoever in this regard.

2.4 The request for clarification received as per para 2.1 above shall be, to
the extent possible, clarified in the pre-tender conference. The pretender
conference will be held with the prospective audit agencies, for technical
discussion/clarifications on technical and other matters regarding terms
and conditions of the tender document. This conference will be held on
21st June, 2013 at 3.00 PM in the Conference Room of TRAI located on the
3rd Floor, Mahanagar Doorsanchar Bhavan, New Delhi-110002. As a result
of the discussion in this pre-tender conference, if any modifications to the
tender document are considered necessary, suitable corrigendaZaddenda to
the tender document will be issued. A copy of such corrigenda/Zaddenda will
be uploaded on TRAI website. The prospective audit agencies should, on
their own, attend the said conference without waiting for any further
communication.

3. Earnest Money Deposit (EMD)

3.1 The prospective audit agency shall submit along with their bid a bank
draft for a sum of Rs.3,00,000 (Rupees Three Lakhs only) drawn on any
scheduled bank in favour of “TRAI” payable at Delhi as earnest moneyfor
each Zone separately. Anybid not accompanied by earnest money shall be
summarily rejected. The EMD shall be submitted with the Technical Bid.
No interest shall be payable on the EMD submitted with TRAI. The earnest
money will be refunded to the unsuccessful bidders afterfinalisation of the
tender. The EMD will be returned to the successful bidder after signing of
the agreement.

3.2 The EMD may be forfeitedin any of the following circumstances:

(@) If the bidder withdraws his bid during the period of validity of bids.
(b)  In the case of successful bidder, if the bidder fails:
(1) to sign the agreement; or
(i)  to furnish Performance Bank Guarantee in accordance
with Clause 9 of this Section.

4. Eligibility
4.1 The companies/firms (hereinafter referred to as audit agency) who

satisfy the following conditions are eligible for bidding, namely:

(i) The audit agency should have a turnover of not less than rupees one
crore during the financial year 2011-12 and should have a minimum
cumulative turnover of rupees three crores in the last three
consecutive financial years.
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(i) The audit agency should have experience of at least two years in
conducting audit Zassessment of Quality of Service and should have
sufficient staff and infrastructure to carry out the audit and
assessment of Quality of Service as per the Terms of Reference.

4.2 The audit agency should submit documentary evidence regarding
fulfilment of the above eligibility conditions including the income tax
clearance/IT Certificate and PAN Number.

5. Terms of Reference

The Terms of Reference for audit and assessment of Quality of Service
provided by service providers is given in Section-II.

6. Schedule for Financial Bids

Schedule for Financial Bids is available at Section-Ill. The quotation
shall include all levies, duties and taxes including service tax.

7. Technical Proposal

Standard formats for technical proposal are given in Section-1V. All
the necessary details are required to be filled by the bidders and submitted
before the last date and time of submission.

8. Last date (due date) for submission of bids

The bid should be submitted not later than 03.00 PM on
2nd July, 2013. Any bid received after this specified date shall be rejected
and returned unopened to the bidder.

O. Performance Bank Guarantee Bond

9.1 The selected audit agency shall furnish a Performance Bank
Guarantee in the proforma given at Annexure-1 from any scheduled Bank
in India within 15 (fifteen) days from the date of receipt of the letter of
acceptance by the audit agency for an amount equivalent to 10% (ten per
cent) of the value of the contract before signing of the agreement. In case the
furnishing of an acceptable Performance Bank Guarantee is delayed by the
audit agency beyond the afore-mentioned period, TRAlI may cancel the said
letter of acceptance and forfeit the Earnest Money Deposit (EMD) submitted
by the audit agency. Initially, the bank guarantee shall be valid for a period
of one year and six months. The Audit agency on its own shall extend the
validity period of the bank guarantee on similar terms at least one month
prior to the day of its expiry without any demand or notice from the TRAI.
The bank guarantees shall be kept valid for an extended period of six
months beyond the period of agreement. Any failure to do so, shall amount
to violation of the terms of the agreement and entitle the TRAI to encash the
bank guarantee and to convert it into a cash security without any reference
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to the Audit agency at its risk and cost. No interest or compensation
whatsoever shall be payable by the TRAI on such encashment. On
satisfactory completion of the contract in all respects, as per the terms and
conditions specified in the tender document and contract agreement, the
Performance Bank Guarantee shall be returned to the audit agency. No
interest in any form shall be payable by TRAI to the audit agency before or
after expiry of the Performance Bank Guarantee.

9.2 In case the agreement is extended to cover audit & assessment work
for one more year, the audit agency shall submit, within 15 (fifteen) days of
intimation about such extension by TRAI, a fresh Performance Bank
Guarantee for amount equivalent to 10% (ten per cent) of the value of the
contract for the extended period or extended work, as the case may be, in
similar manner and shall also extend by one year, the validity of such
performance bank guarantee one month before its expiry in the same
manner as indicated in clause 9.1 above.

9.3 Without prejudice to its rights to terminate the agreement and to
pursue any other remedy available to it under the law, TRAI may forfeit full
or part of the Performance Bank Guarantee in case —

(i) the audit agency fails to carry out the assigned task as per the
terms and conditions specified in the tender document and
agreement; or

(if) the report is not as per the format approved by TRAI; or

(iii) the report contains information, which is found to be factually
incorrect or materially wrong by TRAI.

10. TRAI’s right to accept or reject a bid without assigning any reason

TRAI reserves the right to accept or reject any bid without assigning any
reason.

11. Opening andevaluation of the Bid

11.1 The bids shall be evaluated by the Tender Evaluation Committee
based on both techno-commercial andfinancial aspects as stipulated in this
tender document.

11.2 The technical bids will be technically evaluated giving
dueconsideration to the audit agency’s conformity with the tenderconditions,
its capability to perform the assignment, past experience incarrying out
works of similar nature, profile of personnel to be engaged forthis
assignment and financial capability. The audit agencies may becalled to
make presentation to the tender evaluation committeeconstituted for this
purpose. They shall furnish the clarifications/detailed explanations on the
technical proposals, if soughtby TRAI or bythe tender evaluation committee.
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11.3 The financial bids, of only those bidders who qualify in theevaluation
of the technical bids, will be opened and evaluated giving dueconsideration
to the total quoted price on zonal basis i.e. as a packagecovering all three
services viz Basic Telephone Service (Wireline), Cellular Mobile Telephone
Service and Broadband service in all serviceareas/circles in respective Zone.
Total quoted price for a zone only will betaken for ranking of bids from
lowest quoted to highest quoted.Arithmetical errors shall be rectified on the
following basis:-

“If there is a discrepancy between words and figures, the amount
inwords shall prevail. If there is discrepancy in the total arrived atand
the rates quoted for each service area of a zone, the total shallbe
corrected taking into account the rates quoted for the serviceareas
within the zone. If the bidder does not accept the correctionof the
errors, his bid shall be rejected”.

11.4 In situations where lowest quoted rates (L1) of two or more biddersfor
a Zone are same, in such cases fresh round of financial bidding fromsuch
bidders shall be called. The lowest valid offer shall be declaredsuccessful.

11.5 TRAI reserves the right to award the audit work for any servicearea/
circle in the tendered Zone to any other audit agency ororganization at its
discretion and the successful bidder for the Zone shallhave no objection to
the awarding of such audit work in respect of such service area/circle to
such audit agency or organization on the groundthat such audit agency or
organization has not participated in thetender process and to the
corresponding reduction in the total bid amountquoted by the successful
bidder for the entire Zone.

12. Validity of Contract

The agreement for undertaking audit & assessment of Quality of
Service will be valid for a period of 18 (eighteen) months from the date of
signing of the agreement, covering audit & assessment of Quality of Service
for one year covering four quarters as specified in the tender. The quarter is
defined as a period of three continuous calendar months ending 31st March,
30t June, 30t September and 31st December. The contract period may be
extended for one more year at the same rate and terms & conditions as per
the agreement, at the sole discretion of TRAI, to cover the audit and
assessment of Quality of Service in the next year.

13. Force Majeure

13.1 If the performance in full or part as specified in the agreement is
prevented, restricted, delayed or interfered by reasons of-

i) fire, explosion, cyclone, floods;

i) war, revolution, acts of public enemies, blockage, or embargo;
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i) any law, order, proclamation, ordinance, demand or
requirements of any Government, or authority or representative
of any Government;

iv) strikes, shut-downs or labour disputes which are not instigated
for the purpose of avoiding obligations herein; or

V) any other circumstances beyond the control of the party
affected;

then, notwithstanding anything contained hereinbefore, the party affected
may be excused from its performance to the extent such performance relates
to such prevention, restriction, delay or interference, provided the party so
affected uses its best efforts to remove such cause of non-performance, and
when removed, the party shall continue performance with utmost urgency.

13.2 If at any time during the performance of the contract, the audit agency
should encounter condition impeding timely completion of the work, the
audit agency shall promptly notify to the TRAI in writing the fact of the
delay, its likely duration and its causes. As soon as practicable after receipt
of the notice of audit agency, the TRAI may evaluate the situation and may
at its discretion extend the period for performance of the contract after
mutual discussion with the audit agency.

14. Termination:

14.1 TRAI reserves the right to terminate the agreement (i) if the audit
agency fails to carry out the work as per the terms and conditions in the
tender documents/agreement or (ii) if the reports are delayed or (iii) if the
reports are materially incorrect. The decision of TRAI as regards such
material incorrectness of the report shall be final and binding on the audit
agency.

14.2 Delivery of the performance of the work shall be made by the audit
agency in accordance with the time schedule specified by TRAI. In case the
work is not completed in the stipulated delivery period, as indicated in the
agreement, TRAI reserves the right toforeclose/terminate the agreement
and/or impose a penalty as per clause 17. The termination/foreclosing of
the agreement shall be at the risk and responsibility of the audit agency and
TRAI reserves the right to get the work completed for the remaining part at
the risk and cost of the defaulting audit agency.

15. Indemnity

In no event shall TRAI be liable to audit agency for special, direct,
indirect or any other damages in connection with or arising out of the
performance or use of services provided by the audit agency under this
agreement. The audit agency shall indemnify TRAI in respect of any
damages, claim, loss or action against TRAI for act of commission or
omission on the part of the audit agency, its agents or servants.
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16. Coordination
16.1 The audit agency shall appoint one of its employees as coordinator
who shall represent the audit agency in all dealings with TRAL.

16.2 All correspondence relating to the Tender shall be addressed to Joint
Advisor (QOS), Telecom Regulatory Authority of India, Mahanagar
Doorsanchar Bhavan, New Delhi-110 002.

17. Payment terms:

17.1 Payment shall be made after completion of audit and assessment of
quality of service and submission of the reports as per the following
schedule and after TRAI is satisfied that the report submitted by the audit
agency complies with the formats, norms and quality specified in the

agreement:-

SI. Schedule % payment in terms of total

No. payment for one year

1. Submission of all final reporting | Ten percent (10%) of the total
formats by the audit agency for | contract price.
audit and assessment of quality
of service incorporating
modifications /corrections
suggested by TRAI and its
acceptance

2. Submission of the audit and | Ninety percent (90%) of the
assessment of Quality of Service | contract price foreach of the
reports conducted during the |service areascovered for basic
first quarter for the specified | telephone service and broadband
service areas in all the zones for | service; and
basic telephone service (wireline), | Twenty Two and Half percent
cellular mobile telephone service | (22.50%) of the contract price for
and broadband service and |each of the service areas covered
acceptance of the report by TRAI | for cellular mobile telephone

service

3. | Submission of the audit and | Ninety percent (90%) of the
assessment of Quality of Service | contract price foreach of the
reports conducted during the |service areascovered for basic
second quarter for the specified | telephone service and broadband
service areas in all the zones for | service; and
basic telephone service (wireline), | Twenty Two and Half percent
cellular mobile telephone service | (22.50%) of the contract price for
and broadband service and |each of the service areas covered
acceptance of the report by TRAI | for cellular mobile telephone

service

4 Submission of the audit and | Ninety percent (90%) of the
assessment of Quality of Service | contract price for each of the
reports conducted during the |service areas covered for basic
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third quarter for the specified
service areas in all the zones for
basic telephone service (wireline),
cellular mobile telephone service
and broadband service and
acceptance of the report by TRAI

telephone service and broadband
service; and

Twenty Two and Half percent
(22.50%) of the contract price for
each of the service areas covered
for cellular mobile telephone
service

Submission of the audit and
assessment of Quality of Service
reports conducted during the
fourth quarter for the specified
service areas in all the zones for
basic telephone service (wireline),
cellular mobile telephone service
and broadband service and
acceptance of the report by TRAI

Ninety percent (90%) of the
contract price foreach of the
service areascovered for basic
telephone service and broadband
service; and

Twenty Two and Half percent
(22.50%) of the contract price for
each of the service areas covered
for cellular mobile telephone
service

17.2

In case the validity of the agreement is extended for one more year, in
accordance with clause 12 hereinbefore, payment for the extended period
will be made as follows:

SlI.
No.

Schedule

% payment in terms of total
payment for one year

1.

Submission of the audit and
assessment of Quality of Service
reports conducted during the first
quarter for the specified service
areas in all the zones for basic
telephone service (wireline),
cellular mobile telephone service
and broadband service and
acceptance of the report by TRAI

Hundred percent (100%) of the
contract price foreach of the
service areascovered for basic
telephone service and broadband
service; and

Twenty Five percent (25%) of the
contract price for each of the
service areas covered for cellular
mobile telephone service

Submission of the audit and
assessment of Quality of Service
reports conducted during the
second quarter for the specified
service areas in all the zones for
basic telephone service (wireline),
cellular mobile telephone service
and broadband service and
acceptance of the report by TRAI

Hundred percent (100%) of the
contract price for each of the
service areas covered for basic
telephone service and broadband
service; and

Twenty Five percent (25%) of the
contract price for each of the
service areas covered for cellular
mobile telephone service

Submission of the audit and
assessment of Quality of Service
reports conducted during the
third quarter for the specified
service areas in all the zones for
basic telephone service (wireline),
cellular mobile telephone service

Hundred percent (100%) of the
contract price for each of the
service areas covered for basic
telephone service and broadband
service; and

Twenty Five percent (25%) of the
contract price for each of the
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and broadband service and
acceptance of the report by TRAI

service areas covered for cellular
mobile telephone service

Submission of the audit and
assessment of Quality of Service
reports conducted during the
fourth quarter for the specified
service areas in all the zones for
basic telephone service (wireline),
cellular mobile telephone service
and broadband service and
acceptance of the report by TRAI

Hundred percent(100%) of the
contract price for each of the
service areas covered for basic
telephone service and broadband
service; and

Twenty Five percent (25%) of the
contract price for each of the
service areas covered for cellular
mobile telephone service

17.3 The audit work shall be completed and all the reports shall be
submitted within the respective time limits as specified in the tender or
agreement. In respect of Cellular Mobile Telephone service, all the
license service areas/Circles shall be audited in every quarter of the
year i.e. a service area will be audited four times in a year. However,
In respect of Basic telephone service (wireline) and Broadband service,
a service area/Circle shall be audited only oncein a year.The reports of
audit and assessment of Basic (wireline) and Broadband services are to be
submitted on quarterly basis along with the Cellular Mobile Telephone
Service audit reports as specified in para 5.4 of TOR. No extension of time
for completion of the audit and assessment work and for submission of the
report thereof shall be given, except in exceptional circumstanceswhich, in
the opinion of TRAI, necessitate such extension.

Penalty:

17.4 In case the quarterly consolidated reports of the audit and
assessment of Quality of Serviceis delayed, a penalty shall be levied by TRAI
at the rate of -

(@) 5% (five per cent) of the value of quarterly contracted work for
audit and assessment of Quality of Service, for the first week of
delay;

(b) 5% (five per cent) of the value of quarterly contracted work for
audit and assessment of Quality of Service, for the second week of
delay;

(c) 40% (forty per cent) of the value of quarterly contracted work for
audit and assessment of Quality of Service, for delay beyond two
weeks and upto four weeks;

which shall be deducted from the amount payable to the Audit agency by
TRAI. In case the quarterly consolidated report for audit and assessment of
Quality of Service is delayed beyond four weeks, the report shall not be
accepted and no payment shall be made by TRAI for such delayed report
submitted after four weeks of due date for submission of the report.
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17.5 In case the audit report is found by TRAI to be materially or factually
incorrect or is not as per the format of report approved by TRAI, the report
shall be liable to be rejected and no payment will be made for such
contracted work if rejected by TRAI and TRAI may also forfeit and encash the
Performance Bank Guarantee. The decision of TRAI as regards such material
or factual incorrectness of the report shall be final and binding on the audit
agency.

17.6 Without prejudice to the provisions contained in Clause 17.5, in any
specific case where the report submitted by the Audit agency for any
quarterly period is found by TRAI to be incomplete in respect of any of the
parameters specified in the format of the report approved by TRAI or the
extent of work as carried out by the audit agency falls short of the prescribed
quantum and the parameters or the quantum of work so left incomplete
does not exceed ten per cent of the total parameters or quantum of work, as
the case may be, laid down for all Service Areas in the Zone which are
covered in the quarterly period and the non-completion of such
parameters/quantum of work does not impact the report in general and it is
possible to make comparison of performance of all the service providers in
the respective Service Area for various parameters of quality of service
covered under the assignment, or where such comparison of performance of
all the service providers is impacted by such incompleteness of the
work/report in only one service area, TRAI may, at its discretion, accept
such a report:

Provided that the payment for such incomplete report shall be reduced by-

(a) ten percent of the total amount payable for the Service Areas which
are covered in that quarterly period to which such report pertains,
if the report does not impact the comparison of performance of the
service providers in all service areas covered in the quarterly
period;

(b)a sum equivalent to the proportionate value of the quarterly
payment attributable to the particular Service Area, in case if the
deficiency or incompleteness of any parameters or quantum of
work in such report impacts the report itself and it is not possible
to make a comparison of the performance of all the service
providers in that Service Area.

Provided further that in case such deficiency as referred to in clause (b) of
the first proviso is noticed in the report for more than one Service Area or
the uncompleted portion of the audit work is more than ten percent in the
service areas covered in the quarterly period, such report shall not be
accepted by TRAI and no payment whatsoever will be made for the entire
quarterly report and such non-payment for the quarterly report shall be
without prejudice to the rights of TRAI to foreclose or cancel the agreement
and that such foreclosure or cancellation of the contract shall be at the risk
and responsibility of the audit agency and that TRAI shall be free to get the
work completed for the remaining part of the contract at the risk and cost of
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the audit agency. The Performance Bank Guarantee of the audit agency
shall also be forfeited in such cases.

Provided also that the decision of TRAI as regards the acceptability of such
quarterly reports and the quantum of payment for such quarterly report
shall be final and binding on the audit agency.

18. Confidentiality

18.1 The bidder shall treat all the information provided by the TRAI as
confidential and shall not share this information without the written
permission of the TRAI. The reports, data, etc. submitted by the bidder
shall be the exclusive property of TRAI and the bidder shall not
disclose the contents of such reports, data, results, etc. to any third
party without the written consent of TRAI. This condition shall survive
the termination of the contract with the bidder.

18.2 All information gathered during the audit and assessment of Quality of
Service and reports will be the sole property of TRAIL. The audit agency
will not transfer/pass on the information of one service provider to
another service provider or to any third party under any
circumstances.

18.3 The Bidder shall not publish, disclose any information about, make
available or otherwise dispose of the document/data/software or any
part or parts thereof to any third party, directly or indirectly without
prior written consent of TRAL.

18.4 The bidder shall restrict access to the documents/data/software only
to those of their employees to whom it will be felt necessary and
relevant for this project and shall draw the provision of this
undertaking to the personal attention of those of its employees to
whom access to the document/data/software will be granted.

18.5 The bidder shall bear all costs associated with the preparation and
submission of the bid. The Authority will, in no case, be responsible or
liable for these costs, regardless of the conduct or outcome of the
biding

19. Laws governing contract

The laws of India in forcefor the time being shall govern the
agreement.

20. Jurisdiction of courts
The courts of law located at New Delhi/Delhi shall alone have the

jurisdiction to decide any dispute arising out of or in respect of the
agreement entered into pursuant to this tender.

Tender Document (QOS audit) Signature of authorized representative of bidder 13



21. Arbitration

In the event of any dispute arising between the TRAI and the Audit
agency, the matter shall be referred to the Secretary, TRAI who may himself
act as sole arbitrator or may name as sole arbitrator an officer of the TRAI
notwithstanding the fact that such officer has been directly or indirectly
associated with the tender process or the contract between the parties. The
Audit agency shall not be entitled to raise any objection to the appointment
of such officer of TRAI as the sole arbitrator. The award of the arbitrator
shall be final and binding on both the parties, subject to the provisions of
the Arbitration and Conciliation Act, 1996 and rules made thereunder for
the time being in force. The parties expressly agree that the arbitration
proceedings shall be held at New Delhi. The language of arbitration shall be
English.

22. Language of the bid:
The bid shall be submitted in English language.
23. Currency for the financial bid:

The financial bid shall be quoted in Indian Rupees (INR). The bidshall
be inclusive of all taxes, levies and duties including service tax etc.
Anychange in any prevailing tax structure or imposition of any new tax by
thecompetent authority shall be borne by the audit agency.

24. Bid validity period:

The bid shall remain valid for 120 (one hundred twenty) days fromthe
date of submission of the bid.

25. Further assigning of tender in whole or part:

The audit agency shall not assign or make over contract, the benefit or
burden thereof to any other person or persons or body corporate. No under
letting or subletting to any person or body corporate for the execution of the
contract or any other part thereof is permitted under any circumstances.

26. False information:

In the event of furnishing false/incorrect information by the audit
agency the EMD in respect of such agency shall be forfeited. Further, during
the performance of the contract, it is detected that the contract has been
obtained by furnishing the false/incorrect information in the tender, the
agreement is liable to be terminated and performance bank guarantee and
other payments due to audit agency shall be forfeited and the audit agency
shall be liable to be blacklisted.
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SECTION-II

TERMS OF REFERENCE FOR AUDIT AND ASSESSMENT OF QUALITY OF
SERVICE OF SERVICE PROVIDERS

1. Objective:

1.1  Telecom Regulatory Authority of India has been entrusted to lay-down
the standards of quality of service to be provided by the service providers
and ensure the quality of service and conduct the periodical audit of such
services provided by the service providers so as to protect the interest of the
consumers of telecommunications service.

1.2 The Standards of Quality of Service of Basic Telephone Service
(Wireline) and Cellular Mobile Telephone Service, Regulations, 2009 (7 of
2009) dated 20thMarch, 2009 and Quality of Service of Broadband Service
Regulations, 2006 (11 of 2006) dated 6th October, 2006 specify benchmarks
for the parameters on Quality of Service (QoS) to be achieved by service
providers. A copy of the said regulations is available at TRAI's website
www.trai.gov.in.The objective of the Terms of Reference is to carry out audit
and assessment of quality of service of service providers. For this purpose,
TRAI wants to engage an audit agency foraudit and assessment of Quality of
Service of service providers for Basic (Wireline) Telephone Services,
Broadband and Cellular Mobile Telephone Services, as per the scope of work
indicated in clause 2.

1.3 The scope of work Audit and Assessment of Quality of Service of
service providers includes:

(@) Preparation of Performance Monitoring reports (PMRs) and up-
loading in the system.

(b) Live measurements of the performance of Service Providers (SPs)
against the benchmarks for three days during each audit.

(c) Monthly audit based on one month data of the SPs.
(d) Drive test of the RF networks.

(e) Audit of the performance of call centres with respect to their
accessibility and percentage of calls answered by the operators and
random customer feedback by calling the customers to get feedback of
the services provided by the service providers.

(f) Transfer of data generated by the RF drive test/Live measurements
/ PMR/ monthly audit to the server located at TRAI premises on real
time basis.

1.4 S. No. (i) to (xii) of regulation 3 pertaining to Quality of Service (QoS)
parameters for Basic Telephone Service, S. No. (i) to (x) of regulation 5
pertaining to QoS parameters for Cellular Mobile Telephone Service specified
under the Standards of Quality of Service of Basic Telephone Service
(Wireline) and Cellular Mobile Telephone Service Regulations, 2009 (7 of
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2009) dated the 20t March, 2009 and S. No. (i) to (viii) of regulation 3 of
Quality of Service of Broadband service Regulations, 2006 (11 of 2006)
contain the parameters and benchmarks of the Quality of Service to be
achieved by the service providers.

1.5 The parameters for Basic Telephone Service (Wireline) consist of
various QoS indicators, which can be audited and assessed objectively. The
list contains parameters like fault incidences, call completion rates/answer
to seizure ratio, POI congestion and customer service parameters viz. mean
time to repair faults, metering and billing credibility (post paid and pre paid),
resolution of billing/charging complaints, period of applying
credit/waiver/adjustment to customer’s account, response time to the
customer for assistance, termination/closure of service, time taken for
refund of security deposit after closures; provision of a telephone after
registration of demand, shift of telephone connection, etc.

1.6 The parameters of Quality of Service for cellular mobile telephone
services are specified under the head (A) Network Service Quality Parameters
(B) Customer Service Quality Parameters. The Network Service Quality
Parameters include the parameters related to (i) Network Availability (ii)
Connection Establishment, (iii) Connection Maintenance (iv) POl Congestion.
The Customer Service Quality Parameters include metering and billing
credibility (postpaid and prepaid), resolution of billing/charging complaints,
period of applying credit/waiver/adjustment to customer’'s account,
response time to the customer for assistance, termination/closure of service
and time taken for refund of security deposit after closures. The parameter
related to the Service coverage is to be audited and monitored during drive
test.

1.7 The parameters of Quality of Service for broadband services, specified
in the regulation 3 of Quality of Service of Broadband Services Regulations,
2006, include service provisioning/activation time, fault repair and
restoration time, billing performance, response time to customer for
assistance, bandwidth utilization/throughput, service availability, packet
loss and network latency.

1.8 TRAI may modify the above parameters and benchmarks and may also
add new parameters from time to time during the currency of contract and
the bidder shall be bound by it.

1.9 The detailed explanation and measurement methodology of each
parameters and benchmarks for Basic Telephone Service (Wireline), Cellular
Mobile Telephone Service and Broadband Service are given in the
Explanatory Memorandum of the regulations mentioned in Clause 1.2. The
parameters, whose data is to be monitored, verified and audited, but not
limited to, are as follows:

(i) Cellular Mobile Telephone Service:
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Serial Name of Parameter Benchmark Averaged
Number over a
period

A Network Service Quality Parameters:

(1) Network Availability
(a) BTSs < 2% One
Accumulated Month
downtime (not
available for service)

(b) Worst affected One
BTSs due to < 2% Month
downtime

(i) Connection
Establishment
(Accessibility)

(a) Call Set-up One

S_,uccessl Rate(within > 959% Month

licensee's own

network)

(b) SDCCH/ Paging < 1% One

Channel Congestion |~ Month

(c) TCH Congestion < 2% One
Month

(1ii) Connection
Maintenance
(Retainability)

o One
(a) Call Drop Rate < 2% Month
(b) Worst affected < 5% upto 31.03.2011 One
cells having more < 3% From 01.04.2011 Month
than 3% TCH drop
(call drop) rate
(c) connections with One
good voice quality 2 95% Month

(iv) Point of < 0.5% One
Interconnection Month
(POI) Congestion ( on
individual POI)

B Customer Service Quality Parameters:

(V) Metering and billing | Not more than 0.1% of bills | One
credibility — post issued should be disputed Billing
paid over a billing cycle Cycle

(vi) Metering and billing | Not more than 1 complaint | One
credibility — pre- per 1000 customers i.e. Quarter

paid

0.1% complaints for

metering, charging, credit,

and validity
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(vii) (a) Resolution of 100% within 4 weeks One
billing/ charging Quarter
complaints
(b) Period of applying | within 1 week of resolution One
credit/ waiver/ of complaint Quarter
adjustment to
customer’s account
from the date of
resolution of
complaints

(viii) Response Time to
the customer for
assistance
(a) Accessibility of > 95% One
call centre/ Quarter
customer care
(b)Percentage of calls | = 90% One
answered by the Quarter
operators (voice to
voice) within 60
seconds

(Ix) Termination/ < 7 days One
closure of service Quarter

(X) Time taken for 100% within 60 days One
refund of deposits Quarter
after closures

(if) Basic Service (wireline):
Serial Name of Parameter Benchmark Averaged
Number over a
period

(1) Fault incidences <5 One
(No. of faults/100 Quarter
subscribers /month)

(i) Fault repair by next | For urban areas: One
working day By next working day: = 90% | Quarter

and within 3 days: 100%.
For rural and hilly areas:

By next working day: = 90%
and within 5 days: 100%.
Rent Rebate

Faults pending for >3 days
and <7 days: Rent rebate
for 7 days.

Faults pending for >7 days
and <15 days: Rent rebate
for 15 days.
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Faults pending for >15
days: rent rebate for one
month.

(1ii) Mean Time To < 8 Hrs One
Repair (MTTR) Quarter

(iv) (a) Call Completion > 55% One
Rate within a local Quarter
network shall be
better than
or,

(b) Answer to 275 % One
Seizure Ratio (ASR) Quarter

(V) Point of < 0.5% One month
Interconnection
(POI) Congestion (on
individual POI)

(vi) Metering and billing | Not more than 0.1% of bills | One Billing
credibility — post issued should be disputed Cycle
paid over a billing cycle

(vii) Metering and billing | Not more than 1 complaint | One
credibility — pre- per 1000 customers, i.e., Quarter
paid 0.1% complaints for

metering, charging, credit,
and validity

(viii) Resolution of 100% within 4 weeks One
billing/ charging Quarter
complaints

(Ix) Period of applying within 1 week of resolution | One
credit/ waiver/ of complaint Quarter
adjustment to
customer’s account
from the date of
resolution of
complaints

(X) Response Time to the customer for
assistance
(a) Accessibility of > 95% One
call centre/ Quarter
customer care
(b)Percentage of calls | = 90% One
answered by the Quarter
operators (voice to
voice) within 60
seconds

(xi) Termination/ < 7 days One
closure of service Quarter
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(xii) Time taken for 100% within 60 days. One
refund of deposits Quarter
after closures

(iii) Broadband Service:

S.N Parameters Benchmark

(1) Service 100% cases in =<15 working days
Provisioning/ (subject to technical feasibility). In all
Activation time cases where payment towards

installation charge & security deposit is
taken and the Broadband connection is
not provided within 15 working days, a
credit at the rate of Rs.10/- per day,
subject to a maximum of installation
charge or equivalent usage allowance
shall be given to the customer, at the
time of issue of first bill.

(i) Fault Repair/ By next working day: > 90% and within 3
Restoration Time working days: 99%
Rebate:

(a) Faults Pending for > 3 working days
and < 7 working days: rebate equivalent
to 7 days of minimum monthly charge or
equivalent usage allowance

(b) Faults Pending for > 7 working days
and < 15 working days: rebate equivalent
to 15 days of minimum monthly charge
or equivalent usage allowance

(c) Faults Pending for > 15 working days:
rebate equivalent to one month of
minimum monthly charge or equivalent
usage allowance

(iii) Billing Performance
Billing complaints < 2%
per 100 bills issued

%age of Billing 100% within 4 weeks
Complaints resolved

Time taken for 100% within 60 days
refund of deposits
after closure:
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Response time to the
customers for

% age of calls answered by operator
(Voice to Voice)

assistance Within 60 seconds > 60%
Within 90 seconds > 80%
(V) Bandwidth
Utilization/
Throughput:
a) Bandwidth
Utilization
i) POP to ISP <80% link(s)/route bandwidth utilization
Gateway during peak hours (TCBH). If on any

Node [Intra-network]
Link(s)

i) ISP Gateway
Node to

IGSP / NIXI Node
upstream Link(s)
for International
connectivity

b)Broadband
Connection Speed
(download)

link(s)/route bandwidth utilization
exceeds 90%, then network is considered
to have congestion. For this additional
provisioning of Bandwidth on immediate
basis, but not later than one month, is
mandated.

Subscribed Broadband Connection
Speed to be met >80% from ISP Node to
User.

(vi)

Service Availability /
Uptime

> 90% quarter ending June 2007;
> 98% with effect from quarter ending
September 2007 and onwards

(vii)

Packet Loss

<1%

(viii)

Network Latency
(for wired broadband
access)

User reference point
at POP 7/ ISP
Gateway Node to
International
Gateway (IGSP/NIXI)

User reference point
at ISP Gateway Node
to International
nearest NAP port
abroad (Terrestrial)

<120 msec

<350 msec
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User reference point
at ISP Gateway Node
to International <800 msec
nearest NAP port
abroad (Satellite)

2. Scope of work:

2.1 The main purpose of the tender is to audit and assess the Quality of
Service rendered by the service providersproviding basictelephone service
(wireline), cellular mobile telephone service and broadband service.

2.2 The audit agency shall undertake audit and assessment of Quality of
Service provided by every service provider (licensee) in each of the telecom
circles/metro service areasunder the respective Zone in the following
manner:-

(@) In respect of Cellular Mobile Telephone service, all the
service areas/circles in each Zone shall be audited in every
quarter of the year i.e. a service area will be audited four times
in a year.

(b) In respect ofBasic service (wireline) and Broadband service,
a service area/circle in the contracted Zone shall be audited
only once in a year.

2.3 The Audit agency shall undertake the audit work as follows: -.

(@) generation of reports at service providers site as part of QoS
monitoring reports i.e. quarterly Performance Monitoring Reports (PMRSs)
andmonthly Point of Interconnect (POI) Congestion Reportsfor Basic and
Cellular Mobile Services with reference to the records maintained by the
service provider and the system logs for the period. The Audit agency shall
generate the quarterly PMR at site and upload it on real time basis to the
server at TRAI, Delhi. The PMR report formats and parameters are tentative
and any modifications or additions of parameters should also be taken. The
scope should cover all future PMR parameters as and when defined by TRAI
during the duration of the contract. The PMRs are to be generated on
monthly basis for Network Service Quality Parameters of cellular mobile
telephone services and on quarterly basis for Customer Service Quality
Parameters of cellular mobile telephone services, basic (wireline) services
and broadband services as per the parameters specified in clause 1.9. PMR
of previous quarters are available on TRAI's website www.trai.gov.in and may
be referred to. The PMRs so generated shall be up-loaded on the server latest
by 7th of the following month;

(b)  verificationof the performance of service providers against the Quality
of Service benchmarks laid down by TRAI using live measurement forthree
daysfor the parameters for the services as specified in clause 1.9 during the
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month in which the audit and assessment is carried out. The results should
be uploaded live to the server;

(c) verification of the performance of service providers against the Quality
of Service benchmarks,for the parameters and for the services as specified in
clause 1.9,laid down by TRAI using the data for the entire month during
which the live measurement as per clause (b) above is carried out; the
results should be uploaded live to the server;

(d) drive tests of the mobile networks of service providers; the results
should be uploaded live to the server. The audit agency shall be required to
carry out an analysis of the drive test and load the results giving such
information and in such format as may be agreed by TRAIL.The Audit agency
shall preserve the complete log files for a period of six months after the
expiry of the contract and shall produce the same to TRAI as and when
required to do so;

(e) audit of the performance of call centres with respect to their
accessibility and percentage of calls answered by the operators, test calling
and random customer feedback by calling the customers to get feedback of
the services of the service providers.The Automatic Call Distribution (ACD)
records shall also to be verified for the calls answered by the operators
within 60 seconds.

2.4 The consolidated data for every quarter (in formats approved by TRAI)
needs to be preserved or stored for future references, trend analysis and
other requirements.

2.5 The tentative details of data storage requirement shall be worked out
so as to preserve the data for a minimum of four months with due
redundancies. The details of such calculations shall be submitted. The data
storage space will be provided by TRAI.

2.6 The Telecom Licensed Service Areas/Circlefor the purpose of this
tender comprise of the following:

North Zone: Delhi, Jammu & Kashmir, Himachal Pradesh, Punjab,
Haryana, Rajasthan, Uttar Pradesh-East and Uttar Pradesh-West (including
Uttaranchal). For the cellular mobile telephone service the service area of
Delhi includes Ghaziabad, Faridabad, Noida and Gurgaon.

West Zone: Mumbai, Maharashtra (including Goa and excluding Mumbai),
Gujarat and Madhya Pradesh (including Chattisgarh).

East Zone: Kolkata, West Bengal (including Andaman & Nicobar, Sikkim
and excluding Kolkata), Bihar (including Jharkhand), Orissa, Assam and
North East which includes Arunachal Pradesh, Meghalaya, Mizoram,
Nagaland, Manipur and Tripura.
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2.7 The details of the areas covered under each Telecom Circle/ Metro
Service Area, details of service providers (licensees) operating in each
Telecom Circle/Metro Service Area and details of subscriber base in respect
of Basic Telephone Service (wireline) & Cellular Mobile Telephone
ServiceProviders and Broadband Service Providers are given in Annexure-2A
and 2B, respectively.

2.8 The audit and assessment of Quality of Service shall be conducted for
BSNL, MTNL, private basic service providers, unified access service
providers, cellular mobile service providers and ISPs (providing broadband
service) in various service areas for basic telephone service (wireline), cellular
mobile telephone service and broadband service. The audit agency is
required to conduct the audit and assessment of Quality of Service of
Broadband Service only in respect of the service providers who are having
broadband subscriber base of more than 10,000 subscribers in theirlicensed
service area. The updated data in respect of licensees (service providers) who
have commissioned service and their subscriber base/Mobile Switching
Centres (MSCs)/BTS'/Exchanges/Internet Service Providers Central Nodes
(ISP Nodes) shall be intimated by TRAI from time to time and the audit
agency shall carry out the audit and assessment of Quality of Service
accordingly thereafter. The audit agency should give a detailed composition
of the proposed key team and tasks of each team member including
supervisor that will be involved in the audit and assessment of quality of
service at different service areas.

2.9 The audit and assessment of Quality of Service for all the service
providers in a Telecom Circle/ Metro Service Area / Licensed Service
Area shall be completed in the same quarterly period.

Generation of performance reports against QOS benchmarks:

2.10 The detailed explanation and measurement methodology of each
parameters and benchmarks for basictelephone service (wireline), cellular
mobile telephone service and broadband service are given in the Explanatory
Memorandum in the said Regulations mentioned in Clausel.2. The
parameters whose data is to be generated at the service provider’s site,
verified and audited are given at clause 1.9. TRAI may modify these
parameters and benchmarks and may also add new parameters from time to
time during the currency of contract and the audit agency shall be bound by
it.

Sample size for cellular mobile services:

2.11 100% Gateway MSCs (GMSC) and Mobile Switching Centres (MSC) of
all the Cellular Mobile Service Provider (CMSP) or Unified Access Service
Providers (UASP) shall be covered in specified circles/service areas in

respective Zone in each of the quarterly period. All the service areas are
required to be covered in each quarterly period of the year. The service
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area-wise details of the MSCs of all service providers are given in Annexure-
2D.

Number of exchanges to be covered for Basic (Wireline) services:

2.12 The break-up of the total number of exchanges of BSNL, MTNL and
private basic service operators circle/service area-wise, including urban and
rural exchanges, and the number of exchanges, both urban and rural, that
will be covered duringthe year (i.e. four quarters) for audit and assessment
of the Quality of Service is indicated at Annexure-2C. As per the break-up of
number of exchanges to be covered in a year,406urban exchanges and 1062
rural exchanges, totallingl468exchanges are to be covered.The exchanges
shall evenly be spread over in about 10% of SDCAs to the extent possible
with eachservice provider in specified circles/service areas. A service
area/circle in the contracted Zone shall be audited only oncein a year.

Number of POPs to be covered for Broadband Services:

2.13 Audit agency shall first visit the ISP’s Central Node in licensed service
area and identify the total number of Point of Presence (POPs) in each
service area. Thereafter, the sample for audit and assessment of Point of
Presence will be decided in such a way that minimum 5% (five per cent) of
the Points of Presence of ISP spread over in 10% (ten per cent) SDCAs in
specified service area/telecom circle are covered. The POPs shall be evenly
spread over in the licensed service area. A service area/circle shall be
audited only oncein a year.

2.14 The schedule for conducting the audit and assessment of Quality of
Service shall be finalised by the audit agency, in consultation with TRAI,
before the start of audit and assessment of the Quality of Service in each
quarter. The audit agency is required to submit sample design based on the
above criteria.

Mode of conducting Audit and Assessment of Quality of Service:

2.15 The generation and verification of performance of service providers
against QOS benchmarks will involve measuring of specified reporting
parameters, checking of complete records, analysis of procedure and method
utilized by various service providers in measuring the parameters and
method of averaging for the purpose of reporting. The audit agency shall
include critical findings licensee-wise in each quarterly report. This will
help to educate the service provider to follow uniform methodologies and
utilizing same software preferably MS Word & MS Excel in windows
environment. TRAI will issue suitable instructionsto service providers in this
respect after the award of this contract.

Audit methods and procedures:

2.16 To measure each quality of service parameter defined by TRAI, the two
main sources of data collection are:
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e Audit of the MIS reports at exchanges (OMC or MSCs) or ISP Node of the
service provider.

e Primary data collection and check back calls (live observations done
during the visits)

The audit will have to be conducted in each centre of study to generate
various types of data. Thus, for data collection, following activities will be
undertaken during the appraisal exercise.

Collection of MIS data of OMC or MSC or ISP Node

2.17 For this TRAI has already suggested to the service providers to
maintain the QoS source data in a proper format. From the source data, the
audit agencyshould generate the quarterly/monthly performance monitoring
reports (PMR). Methodology adopted will be checked against instructions
and standards to see if the measurements adhere to specifications.

Live Measurements and Live Data Collation

2.18 During the audit and assessment, following activities would be
undertaken for live measurements and live data collection.

a) Audit and Assessment of complaint redressal and provisioning of new
broadband connections

2.19 Telephonic interviews shall be conducted among a sample of
subscribers of telephone -

- in basic service (wireline) for those customers who reported a fault
complaint, billing dispute;

- in case of Mobile operators, who have had a recent billing dispute;

- in case of Broadband service for those who requested for a new
connection, reported a fault complaint, billing dispute, complaint of
Broadband connection speed (download).

Data should be obtained on:

- Occurrence of fault complaints

- Clearance of fault within stipulated time

- Incidence of billing disputes

- Clearance of billing complaints within stipulated time

- Attendance to requests for closure/ termination of service
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Sampling Procedure & quality control

2.20 In order to get a correct and meaningful result from audit it is
important to ensure that the right sampling procedure is followed. Equally
important is the process of ensuring that quality control parameters are put
in place. Care should also be taken to distribute the sample to obtain a
random list. The distribution of sample sizes should be evenly distributed.
The sampling procedure for various activities to be carried is given below:

Sample for telephonic interview for billing complaints

2.21 The sample size for telephonic interview of billing complaints in each
audit shall be 100 subscribers or the total number of complaints, whichever
is less per service provider for each service in a licensed service area. All the
complaints booked shall be treated as the total population for selection of
samples.

Sample for telephonic interview for new connection for Broadband
Service)

2.22 The sampling frame would be for Point of Presence/ISP Node of
Broadband Service Provider. Here, the total sample size (10% of the
applicants in the previous month or 100 whichever is less for every service
provider) would be randomly selected from the records/registers to make
check back calls.

Sample for telephonic interview for service complaints/ requests

2.23 The operator is required to provide the details of the service
complaints/ requests for the month previous to the audit month for Cellular
Mobile Telephone Services, Basic (wireline) Services and Broadband
Services. For broadband services, complaints related to download speed
shall also be covered. From the list of these complaints/requests (10% or
100 per service provider per license service area, whichever is less) sample
would be drawn randomly to make check back calls.A notice of minimum 3
(three) weeks will be provided to service provider by audit agencyfor
arranging and supplying the data required for audit of exchanges, ISP nodes
and MSCs to be covered.

b) Audit and Assessment of Call Centre/ customer care promptness and
live measurement through test calls

2.24 Test calls shall be made to assess the availability and efficiency of
Level 1 services and complaint centre accessibility. The telephone/SIM
Cards/Instruments for testing purposes shall be provided by the concerned
service provider(s) in whose network the audit and assessment of Quality of
Service is carried out. The details regarding test calls are given below:

(a) Testing of Level 1 Services:
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2.25 Level 1 Services such as police, fire, ambulance (Emergency services)
in the case of both Mobile service providers and basic telephone service
providers. Test calls will be made from all the levels working in a particular
SDCA visited. Again, the total sample size (150 perlicense service area per
service per quarter) would be equally distributed among the different SDCAs
visited, and the distribution among the active levels would be in proportion
to the capacity of each level in that SDCA.

(b) Inter-operator call assessment:

2.26 Inter Network calls i.e. calls made from one operator to another within
the same license area are required to be made to judge the ease of
connectivity amongst the operators.

2.27 A sample of 2 X 50 test calls per service provider within the licensed
service area shall be made at different point of time to the free test numbers
of another service provider (50 calls between 1000 to 1300 Hrs. and 50 calls
between 1500 to 1700 hrs. for basic service and between 1100 to 1400 hrs.
and between 1600 to 1900 hrs.) for cellular mobile service. The results of
these calls shall be compiled and reported separately for each service
provider service area-wise.

2.28 The telephone/SIM Cards/Instruments for testing purposes shall be
provided by the concerned service provider(s) in whose network the audit
and assessment of Quality of Service is carried out.

(c) Testing of Complaint Centre Accessibility and response time:
(i) Basic Telephone Service (wireline) and Cellular Mobile Telephone Service:

2.29 The Audit agency shall measure the performance of both basic
telephone service (wireline) & cellular mobile services against the
benchmarks of the following Quality of Service parameters: -

Response time to the customer for assistance:

(@) Accessibility of call centre/customer care >= 95%

(b) % age of calls answered by the operator (voice to voice):
within 60 seconds = 90%

2.30 The procedure for assessment of the performance in respect of above
parameters shall be made using the traffic data at the point of termination
to call centre from mobile/ basic telephone network. Traffic at the tandem or
trunk or gateway MSC outgoing circuits to IVR of call centre shall be
measured as per the traffic counter available in the respective switch to
assess the accessibility of call centre.

2.31 In the case of parameter % of call answered by the operator voice to

voice, assessment of IVR traffic data and CRM traffic data shall be analysed
during the time consistent busy hour (TCBH) of call centre.
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2.32 In addition, the audit agencies shall also make the test calls and
correlate the results with the traffic data analysis.

2.33 The procedure (IVR menu and sub-menu) and ease of accessing the
operator within the benchmark laid down by TRAI, both for postpaid and
prepaid customers shall be assessed and reported. In this regard para
3.11.4 of the Explanatory Memorandum to the Standards of Quality of
Service of Basic Telephone Service (Wireline) and Cellular Mobile Telephone
Service Regulations, 2009 and provisions of the
Telecom Consumers Complaint Redressal Regulations, 2012 shall be
followed.

(i) Broadband service:

2.34 The audit agency shall measure the performance of Broadband service
against the benchmarks of the following Quality of Service parameters: -

Response time to the customer for assistance: % age of calls answered by
operator (voice to voice):

within 60 seconds = 60%
within 90 seconds = 80%

Measurement:

2.35 A sample of 2 X 50 calls per service provider shall be made at different
point of time to the call centre of each service provider from each licensed
service area (50 calls between 1000 to 1300 Hrs. and 50 calls between 1500
to 1700 hrs.) for basic telephone service (wireline) and similarly, 2 X 50 calls
to the call centre of each service provider (50 calls between 1100 to 1400 hrs.
and 50 calls between 1600 to 1900 hrs.) forcellular mobile telephone service
from each licensed service area to ensure statistical significance. The time to
connect to IVR shall be noted for all these calls. This is the wait time before
an automatic answer machine (IVR) message begins. The Audit agency shall
then measure the gap between the time when the last digit of the number is
dialled, and the time when the IVR message begins. Similarly the wait time
before a Call Centre agent responds to a test call shall be measured for all
such test calls.

Verification and audit of records

2.36 The audit agency shall verify and audit the following records in respect
of Basic Telephone Service (wireline):

- Call Centre records for complaints

-  FRS details for fault complaints, fault repair and MTTR (Mean Time To
Repair)

- Commercial records for billing details, billing disputes and redressal
thereof
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- Past traffic reports at local and TAX (Trunk Automatic exchanges) for Call
Completion Rate/Answer to Seizure Ratio calculations

- Checking of customer complaint handling through live test at the call
centre

- 100 Nos. of service complaints/ requests and 100 Nos. of billing related
complaints shall be taken up by the auditing agency for verifying their
redressal as per the record of the service provider.

2.37 The audit agency shall verify and audit the following records in respect
of Cellular Mobile Telephone Service:

- Call Centre records for complaints

- Network maintenance and planning department (OMC and Drive Test)
records for QOS parameters

- System/ Network outage details, Call Set-up Success Rate, Blocked Call
Rate, Call Drop Rate, worst affected cells having more than 3 % TCH
drop rate, Voice Quality, Service Coverage andPOI congestion

- Commercial and customer care records for billing disputes, redressal and
refunds of payment

- Checking of customer complaint handling through live test at the call
centre

- 100 Nos. of service complaints/ requests and 100 Nos. of billing related
complaints shall be taken up by the auditing Agency for verifying their
redressal as per the record of the service provider.

2.38 The Audit agency shall verify and audit the recordsmaintained by
Broadband service providers relating to

- Call Centre records for complaints

- FRS details for fault complaints, fault repair

- Records for requests for new connection, and supplementary services

- Commercial records for billing details, billing disputes and redressal
thereof

- Checking of customer complaint handling through live test at the call
centre

- service complaints/ requests and billing related complaints shall be
taken up by the auditing Agency for verifying their redressal as per the
record of the service provider.

- Bandwidth Utilization/ Throughput

- Broadband connection speed

- Service Availability/Uptime

- Packet Loss and Latency measurements.

2.39 Network performance parameters like Bandwidth
Utilisation/Throughput including Broadband Connection Speed, Packet Loss
and Latency shall be measured on sample basis by the Audit agency.

2.40 The detailed methodology for each Quality of Service parameter is

given in the Explanatory Memorandum to the Quality of Service of
Broadband Service Regulations, 2006 dated 6t October, 2006 (11 of 2006).
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2.41 The signature of the Nodal Officer nominated by the service
provider for coordination with the audit agency shall be taken on all
the formats containing the verified data for all the parameters. The
audit agency shall also produce these formats or records to TRAI, as
and when called for by TRAI. The audit agency shall preserve all the
data formats containing the observations made by the audit agency
for a period of six months after the expiry of the contract and shall
produce the same to TRAI as and when required to do so.

2.42The network operation centre (NOC) or operation and maintenance
centre (OMC) of service providers are generally on centralized basis
either at service area as a whole or on regional basis. In some of the
cases it is on national basis. Similarly, call centre and billing centres
are also centralized. Audit agency shall have to take live measurements
and collection of one month data or audit by actual visit to such NOC,
OMC, callcentre and billing centre.

2.43 Procedure to be followed by the audit agency for cellular mobile
telephone service data generation, verification and audit.

S.No. | Parameter Procedure
i) Network availability | The fault Alarm tracking details at the
(@) BTS OMC (MSC) for the network outages (due to
accumulated down own network elements and infrastructure
time service provider end outages) will be
(b) Worst affected verified by Audit agency for arriving at the
BTSs due to down figures reported to TRAI.
time
i) Call Set-up Success | The cell wise data generated through
Rate counters/MMC available in the switch for
traffic measurements to be verified by the
Audit agency.

i) Blocked Call Rate Both for SDCCH and TCH congestions the
data in MSCs shall be verified and
compared with the data reported to TRAI in
the Quarterly PMRs.

iv) Call Drop Rate This parameter is to be measured by the
system generated (defined counters are
available in the system for traffic
measurement) cell wise dropped call data
and total calls established figures to arrive
at the authenticity and accuracy of the
benchmark reported to TRAI.
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Vi)

vii)

viii)

Xi)

xii)

% Connections
with good voice
quality

Service coverage

POI Congestion

Metering and Billing
credibility

% of Billing
Complaints resolved

Period of applying
credit/waiver/adjus
tment to customers
account from the
date of resolution

Termination/closure
of service

Time taken for
refund of deposits
after closure

This parameter is to be measured from the
system generated data on a scale from O to
7 for GSM and FER value for CDMA
technology.The Audit agency should also
collect the relevant city wise drive log files
for all drive tests conducted to verify the
parameter.

The Audit agency should also collect the
relevant city wise drive log files for all drive
tests conducted to verify the parameter.

The traffic data generated through Gateway
MSCs (GMSCs) and reported to TRAI in POI
congestion reports shall be verified.

The Audit agency should audit the billing
complaints details on complaints received
during the quarter and used for arriving at
the figures reported to TRAL.

Audit of billing complaints resolved and the
total complaints received should be carried
out to check the figures reported to TRAI. At
the same time, the Audit agency should
also conduct random live back checks of
complaints.

The Audit agency should check the billing
complaints for which
credit/waiver/adjustment to be made on
resolution of the complaints within one
week.

The data should be verified for
termination/closure of the services within
7 days from the date of request.

Audit agency should verify that 100 %
deposits should be refunded within 60
days.

At the same time, the Audit agency should
also conduct random live back checks of
all such subscribers entitled for a refund.
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Drive Tests:

2.44 In the case of Cellular Mobile Service, the exercise of QoS assessment
should not be limited to generation, verification and audit of data but the
audit agency shall also verify the parameters by conducting extensive drive
test in all service areas,as per the details given below, to assess the network
performance.

2.45 There would be two types of drive tests. One is operator assisted drive
test and the other is independent drive tests. The details of these drive tests
are given below:

2.46 Operator Assisted Drive Tests: The primary aim of these drive tests
would be to cross-check/validate the data on Quality of Service being
provided by the telecom service providers to TRAI. These drive tests will be
conducted in such a manner so as to enable identification of network
element deficiency and initiation of improvements. The operator assistance
would be desired to ensure a greater audit transparency.

2.47 In each licensed service area drive test in three cities, having high
population, medium population and low population, shall be conducted
every month for each service provider coveringa minimum distance of 100
kilometres in city area and adjoining areas including important indoor sites.
These cities would be proposed by the Audit agency and finalised by
TRAI. The results of analysis of data generated during such drive tests shall
be uploaded, immediately on completion of the drive test, to the central
server at TRAI.

2.48 Independent Drive Tests: TRAI has been receiving complaints from
subscribers relating to the poor network coverage in certain areas of the
cities. Such complaints may need to be checked and verified by way of a
drive test to be conducted independently by audit agency with own
personnel/equipment or leased or hired from supplier of such equipment
/manpower. Thus, the audit agencycould be asked to doindependent
drive tests spread across the contracted zone limited to a maximum
of10 drive tests per licensed service area, in a year. For example say for
West zone comprising of 4 license service areas, all the 40 independent drive
tests could be spread in one licensed service area or spread across the entire
West zone.The location for these drive tests would be selected based on the
subscriber complaints being received by TRAI or as decided by TRAI.
Independent drive test shall cover a city and adjoining areas covering a
minimum distance of 100 kilometres including congested areas and
important indoor sites. The results of analysis of data generated during such
drive tests shall be uploaded, immediately on completion of the drive test, to
the central server at TRAI.

Drive Test Methodology

2.49 For drive test following procedure will be adopted:
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3.

3.1

i The audit agency shall obtain a coverage map from the service
provider before starting the drive test and study the coverage detail in
terms of the signal strength. Based on the signal strength as depicted
in the coverage map, the drive test should be done to check the
following parameters:

Coverage-Signal strength
Voice quality

Call setup success rate
Blocked calls

Call drop rate

©oo0op

ii. The drive test shall cover selected cities and adjoining towns/
rural areas where the service provider has commenced service,
including congested areas and indoor sites.

iii. The drive test shall cover the routes including expressways,
major and secondary roads/streets, Commercial, residential
areas/Commercials estates to check the in-building network
performance.

iv. The drive tests of each mobile network shall be conducted
between 10 am and 8 pm on weekdays.

V. The Vehicle to be used in the drive tests shall be equipped with
the test tool that automatically generates calls on the mobile telephone
networks.

Vi. The speed of the vehicle should be kept at around 30-50
km/hour (around 30 km/Zhr in case of geographically small cities)

vii.  The holding period of each test call will be 120 seconds.

viii. A test call will be generated 10 seconds after the previous test
call is completed.

iX. Measurement using engineering handsets would not be
acceptable.

X. The dedicated originating and terminating mobile unit's antenna
shall be placed at the same height and in the same vehicle. Moreover,
the height of the antenna should be uniform in case of all service
providers.

Miscellaneous:

Expenses towards boarding, lodging and travellingfor conducting audit

and assessment of Quality of Service shall be borne by the audit agency
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itself. This work is required to be conducted at the premises of the service
providers such as exchanges, MDFs, MSCs/GMSCs, call centres, FRS, help
desk, Customer Relations Management system and billing centres where it is
possible to measure the parameters. The service provider will extend all
facilities including instruments/testing telephones /mobile phones/SIM
cards, technical support, equipment and other material for conducting audit
and assessment of Quality of Service.

3.2 TRAI at any point of time can ask for authenticity of any observation
furnished for service providers. TRAI has the right to verify authenticity of
each of the observations. This may also involve contacting any service
provider again for this purpose. Expenses towards boarding, lodging and
travelling for the staff of the Audit agency for this purpose shall also be
borne by the Audit agency itself.

4. Reporting Formats:

4.1 The audit agency is required to develop data formats including
executive summary, critical findings and detailed data analysis thereof for
reporting the results of such audit and assessment. The audit agency may
utilise software for reporting, preferably MS Word & MS Excel in Window
environment.

4.2 The audit agency shall submit to TRAI sample design and sample
reporting formats within 4 weeks of signing of the agreement. TRAI may
suggest modifications to the sample design and sample reporting formats
and the audit agency shall modify the sample design and sample reporting
formats, as suggested by TRAI, and final approval shall be taken before
taking up the job in hand. The final approved design and reporting format
shall be submitted by the audit agency within time period as specified in the
delivery schedule at clause 7, after incorporating modifications/corrections
suggested by TRAI. TRAI's decision in this matter will be final.

All these reports should be enabled as online reports with sufficient
flexibility of querying against various parameters.

4.3 If representative) of TRAI is deputed for verification, the Audit agency
shall extend all cooperation with such representative of TRAI in the
verification/ audit process and he shall be supplied with all the information
needed for such verification.

4.4 TRAI may also suggest changes to the reporting format at any point of
time, in case it feels that such a change is necessary and the Audit agency
shall carry out such changes in the reporting format.

5. Deliverables

5.1 Quarterly Reports: The audit agency shall submit quarterly reports in

the formats approved by TRAI for the purpose. Five copies of such report
covering all service areas/circles which are audited during the
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quarterlyperiodshall be submitted to TRAI within the time period given in the
delivery schedule at clause 7 below.

5.2 The reports may also be generated on line through TRAI's MIS system
or such other system as available at TRAI which had taken various inputs
from different audit activities as per the scope of work for all the service
areas. The soft copies of each report shall also be submitted by the Audit
agency along with the hard copies.

5.3 The report shall contain the Audit results of service areas including
executive summary, critical findings and comparison of performance of the
service providers on various quality of service parameters for which Audit
work was undertaken during the quarter.

5.4 Reports shall be submitted for approval within one month of the
completion of each quarter for audit and assessment of QoS parameters for
basic service, cellular mobile service and broadband service. The report shall
contain the findings on audit and assessment of QOS provided by service
providers carried out in accordance with Clause 2 above. The report shall
contain performance of each service provider for each licensed service area
against the Quality of Service parameters. The report shall also contain a
comparative analysis of performance of all the service providers in a licensed
service area. The report shall also contain an Executive Summary and
critical finding along with detailed analysis.

5,5 A separate report is also required to be submitted for each
company/group of companies covering each circle/service area at the end of
the year. The report shall also contain an Executive Summary and critical
finding along with detailed analysis to share with the service provider and
take further follow-up action.

6. TRALI’s Inputs:

6.1 TRAI will make available the relevant Quality of Service Regulations of
Basic (wireline), Cellular Services and Broadband Service. TRAI will also
make available details of contact persons of service providers and such other
information requested by the audit agencywhich is available in TRAI and
which is necessary for carrying out the audit and assessment of Quality of
Service of service providers.

6.2 Data storage space in server shall be provided by TRAI for uploading of
information as per scope of work for audit.

7. Delivery Schedule

S. No. Deliverable | Period
Date of award of work as per the contract say (D)

1. Submission of all sample design and | D+4 weeks
reporting formats by the Audit agency
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2. Submission of final design and reporting | D+8 weeks
formats by the Audit agency incorporating
modifications and corrections suggested by
TRAI and its acceptance
3. Commencement of audit and assessment of | Beginning of -
Quality of Service the quarter
following date of
award of work
(D) or any
subsequent
guarter, as
decided by TRAI
4. Submission of first quarterly report One month from
the end of the
first quarter
5. Submission of second quarterly report One month from
the end of the
second quarter
6. Submission of third quarterly report One month from
the end of the
third quarter
7. Submission of fourth quarterly report One month from
the end of the
fourth quarter
8. Commencement of audit and assessment of | From the end of
Quality of Service for the first quarter for the | the fourth
extended period guarter or any
later period as
decided by TRAI
9. Submission of first quarterly report for the | One month from
extended period , if any the end of the
first quarter of
extended period
10. Submission of second quarterly report for the | One month from
extended period , if any the end of the
second quarter of
extended period
11. Submission of third quarterly report for the | One month from
extended period , if any the end of the
third quarter of
extended period
12. Submission of fourth quarterly report for the | One month from

extended period , if any

the end of the
fourth quarter of
extended period
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SECTION-III

Schedule for Financial

Bid for

Audit

and Assessment

of Quality of Service

The Audit agency shall submit the Financial Bid in the format given below:

Note: In respect of Cellular Mobile Telephone service, all the service
areas/circles shall be audited in every quarter of the year i.e. a service
area will be audited four times in a year.In respect of Basic service
(wireline) and Broadband, a service area/circle shall be audited only
once in a year. The rates should be inclusive of the online updating
requirements of the audit and assessmentand report generation
inclusive of all the taxes, levies, duties, service taxes etc.

Zone: North zone

Sl. Name of the Service Area Services Quotation | Quotation for
No. for a year a year
(Rupees in (Rupees in
figures) words)
1 Delhi (for the cellular mobile Cellular
telephone service the service -
area of Delhi includes Basic
Ghaziabad, Faridabad, Noida [ Broadband
and Gurgaon)
2 Jammu & Kashmir Cellular
Basic
Broadband
3 Himachal Pradesh Cellular
Basic
Broadband
4 Punjab Cellular
Basic
Broadband
5 Haryana Cellular
Basic
Broadband
6 Rajasthan Cellular
Basic
Broadband
7 Uttar Pradesh-East Cellular
Basic
Broadband
8 Uttar Pradesh-West(including Cellular
Uttarakhand) Basic
Broadband

Total
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Zone: West zone

Sl. Name of the Service Area Services Quotation | Quotation for
No. for a year a year
(Rupees in (Rupees in
figures) words)
1 Maharashtra (including Cellular
Goa and excluding Mumbai) .
Basic
Broadband
2 Madhya Pradesh Cellular
(including Chattisgarh) Basic
Broadband
3 Gujarat Cellular
Basic
Broadband
4 Mumbai Cellular
Basic
Broadband
Total
Zone: East zone
Sl. Name of the Service Area Services Quotation | Quotation for
No. for a year a year
(Rupees in (Rupees in
figures) words)
1 West Bengal (including Cellular
Andaman & Nicobar, Sikkim .
and excluding Kolkata) Basic
Broadband
2 North East which includes Cellular
Arunachal Pradesh, Basic
Meghalaya, Mizoram, Broadband
Nagaland, Manipur and
Tripura.
3 Orissa Cellular
Basic
Broadband
4 Assam Cellular
Basic
Broadband
5 Kolkata Cellular
Basic
Broadband
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Bihar (including Jharkhand) Cellular

Basic

Broadband

Total
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SECTION-IV

TECHNICAL PROPOSAL - SAMPLE FORMATS

The sample formats for the following are given in Form - 1 to 5 below.

Form-1

Form-2

Form-3

Form-4

Form-5

Proposal submission form.

Audit agency’s (Firm's) references- indicating past experience of
the audit agency in undertaking works ofsimilar nature as given
in the Terms of Reference in Section-II.

Approach paper on methodology including sample audit design
and work plan for performing the assignmentindicating how the
audit agency is equipped toperform the task, particularly their
manpower andinfrastructure capability.

Composition of the proposed key team and tasks of each team
member including supervisor.

Curriculum Vitae of proposed professional staff.

The audit agency should submit the documentary evidence

regarding fulfilment of the eligibility conditions as per clause 4 of Section-I of
tender document, including the income tax clearance/ IT Certificate and
PAN Number.
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Form-1
PROPOSAL SUBMISSION FORM
(To be submitted on Agency’s letter head)

From
(Name and address of the agency)

To:

Joint Advisor (QOS)

Telecom Regulatory Authority of India,
Mahanagar Door Sanchar Bhawan
Jawaharlal Nehru Marg,

New Delhi-110002

Subject: Invitation of bids for undertaking Audit and Assessment of
Quality of Service for basic telephone service (wireline);cellular mobile
telephone service; and Broadband service on zonal basis (specify the Zone--

We, the undersigned offer to provide our services for the work of audit
& assessment ofQuality of Service ofservice providersfor the above subject in
accordance with your tender document. We are hereby submitting our
Proposal which includes both technical & financial proposals, sealed under
separate envelope for the Zone (specify the Name of Zone......... ........cc..... )
along with EMD as per the clause 3.0 of section- | of the tender document.

Our proposal is binding upon us and subject to the modifications
resulting from contract negotiations.

Our proposal is binding upon us.

We understand that you are not bound to accept any bid you receive.

Dated, the....... day of ........ 2013 Yours faithfully,
Witness: Authorized signatory:
Signature................. Name and Title of Signatory
Address...........c.u..... Tel. No.

Fax No.

E-mail address
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Form-2

AUDIT AGENCY REFERENCES
Work of similar nature carried out in the last five years
that best illustrate experience for eligibility to bid

Using the format below, provide information on each reference assignment
for which your organisation was legally contracted. (Please attach a copy of
the documentary evidence supporting the assignment/ experience)

Assignment Country

Location within Country Professional Staff Provided by Your
Firm/entity(Profiles):

Name of Client: No. of Staff:
Address: No. of Staff-Months; duration of
assignment

Start Date (Month/Year): Completion Date (Month/Yr.):
Approx. Value of Services contracted Rs.

Name of Associated Firm, if any No. of Months of Professional Staff,
provided by Associated Firms

Name of Senior Staff (Project Director/Coordinator, Team Leader) involved
and functions performed:

Narrative Description of Project

Description of Actual Services Provided by Your Staff:

Authorised signatory:
Name and Title of Signatory
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Form-3
DESCRIPTION OF THE METHODOLOGY INCLUDING SAMPLE

DESIGN AND WORK PLAN FOR PERFORMING THE AUDIT AND
ASSESSMENT OF QUALITY OF SERVICE

Authorised signatory:
Name and Title of Signatory
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Form-4

COMPOSITION OF THE TEAM PERSONNEL AND
TASK(S) OF EACH TEAM MEMBER

1. Technical/Managerial Staff

SlI. Name

Position

Task

2. Support Staff

SlI. Name

Position

Task

CoNoOh~LNE
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Form-5

FORMAT OF CURRICULUM VITAE (CV) FOR
EACH PROPOSED PROFESSIONAL STAFF

Proposed Position:
Name of Firm:
Name of Staff:
Profession:

Date of Birth:
Years with Firm/Entity: Nationality:
Membership in Professional Societies:
Detailed Tasks Assigned:

Key Qualifications:

[Give an outline of staff member’s experience and training most pertinent to
tasks on assignment. Describe degree of responsibility held by staff member
on relevant previous assignment and give dates and locations. Use about half
a page.]

Education:

[Summarize college/university and other specialized education of staff
member, giving names of schools, dates attended, and degrees obtained. Use
about one quarter of page]

Employment Record:

[Starting with present position, list reverse order every employment held. List
all positions held by staff member in last 10 years, giving dates, names of
employing organizations, titles of positions held, and locations of assignment.
Also give types of activities performed and client references, where
appropriate. Use about three-quarters of a page].

Languages:
[For each language indicate proficiency: excellent, good fair, or poor; in
speaking, reading and writing]

Certification:

I, the undersigned, certify that to the best of my knowledge and belief, these
data correctly describe me, my qualifications, and my experience.
Date:

[Signature of staff member]

Authorised signatory:
Name and Title of Signatory
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To

ANNEXURE-1

PERFORMANCE BANK GUARANTEE

(To be stamped in accordance with the Stamp Act)

The Secretary,

Telecom Regulatory Authority of India,
Mahanagar Doorsanchar Bhawan,
Jawaharlal Nehru Marg

New Delhi — 110002.

WHEREAS ---------- (Name and address of the firm) (hereinafter called
“the Audit Agency”) has undertaken, in pursuance of agreement No.---
———————— dated ------- to conduct audit and assessment of Quality of

Service provided by service providers (hereinafter called *“the
Agreement”).

AND WHEREAS it has been stipulated by you in the said Agreement
that the Audit Agency shall furnish you with a Bank Guarantee from a
scheduled Bank in India for the sum specified herein as security for
compliance with his obligations in accordance with the Agreement;

AND WHEREAS we (Insert name and address of Bank) have agreed to
give the Audit Agency such a Bank Guarantee:

NOW THEREFORE we (Insert name of Bank) hereby affirm that we are
the Guarantors and responsible to you, on behalf of the Audit Agency
up to a total of ---------------—-- (amount of Guarantee)--------- (in words
and figures), and we hereby unconditionally, irrevocably and without
demur undertake to immediately pay you, upon your first written
demand and without cavil or argument, any sum or sums within the
limits of -------------- (amounts of guarantee) as aforesaid without your
needing to prove or to show grounds or reasons for your demand for
the sum specified therein.

We (Insert name of Bank) hereby waive the necessity of your
demanding the said debt from the Audit Agency before presenting us
with the demand.

We (Insert name of Bank) further agree that no change or addition to
or other modification of the terms of the Agreement or of the works to
be performed thereunder or of any of the contract documents which
may be made between you and the Audit Agency shall in any way
release us from any liability under the guarantee and we hereby waive
notice of any such change, addition or modification.
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We (Insert name of Bank) further agree that the guarantee herein
contained shall remain in full force and effect during the period that
would be taken for the performance of the assignment under the
Agreementand that it shall continue to be enforceable till all the dues
of TRAI, by virtue of the said Agreement have been fully paid and its
claims satisfied or discharged and till TRAI, accordingly, discharges
this guarantee.

We (Insert name of Bank) lastly undertake not to revoke this
guarantee during its currency except with the previous consent of the
TRAI in writing.

This guarantee shall be valid upto and including the day of ......... The
pendency of any dispute or arbitration or other proceedings shall not
affect this guarantee in any manner.

Dated, the........... day of ......... 2013

SIGNATURE AND SEAL OF THE

AUTHORISED OFFICER OF THE BANK

Name & Designation of the Officer---------------=------ccemmcee -
NAME OF BANK ------mmmmmmmm oo

ADDRESS ------m-mmmmmm oo

Note: The stamp papers of appropriate value shall be purchased in the name of the Bank,
who issues the ‘Bank Guarantee’.
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DETAILS OF ZONE WISE SERVICE AREA

Annexure-2 A

NORTH ZONE

Sl | Licensed Service Areas covered Name of Subscriber base as
Area and licensees on 31°%" March 2013
Category (Service Mobile Basic

Provider) Wireline

1 | Jammu & C Entire area falling within | BSNL 1159503 196811

Kashmir the State of Jammu & | Bharti Airtel 2382558 -
Kashmir including the | Ajrcel Limited 1827610 -
autonomous council  of [ Tata Teleservices 113194 353
Ladakh. Reliance Comm. 624877 -
Vodafone India 625770 -
Ltd.
Idea cellular 224253 -
2 | Himachal C Entire area falling within | Bharti Airtel 1978395 -
Pradesh the State of Himachal | Idea cellular 472124 -
Pradesh Reliance Telecom 1335794 4462
BSNL 1576204 273941
Aircel Limited 714843 -
Tata Teleservices 177512 2166
Reliance Comm. 205491 -
Vodafone India 497021 -
Ltd.
3 | Rajasthan B Entire area falling within | Vodafone India 8962083 270
the State of Rajasthan. Ltd.
BSNL 178030 887216
Idea cellular 5144489 -
BhartiAirtel 14739111 39412
Reliance Comm. 1179332 24540
Tata Teleservices 1447386 7129
Aircel Limited 2965515 -
MTS 2219801 52474
4 | Punjab B Entire area falling within | HFCL 1366234 187642
the State of Punjab and | Idea cellular 5791458 -
Union territory of | BhartiAirtel 7023854 106051
Chandigarh. Vodafone India 4448199 330
Ltd.
BSNL 40433 983646
Reliance Comm 2590849 25527
Aircel Limited 939369 -
Tata Teleservices 933016 16989
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Haryana B Entire area falling within | Idea cellular 3782688 -
the State of Haryana | Vodafone India 4633056 -
except the local areas | Ltd.
served by Faridabad and | BSNL 3089520 504057
Gurgaon telephone | ghartipirtel 2333743 2359
exchanges. Reliance Comm 1682679 5093

Tata Teleservices 2640918 27365
Aircel Limited 36092 -
Videocon 734371 -

Delhi Metro | Local Areas served by | BhartiAirtel 9292512 1083699
Delhi, Ghaziabad, | Vodafone India 8534062 390
Faridabad, Noida, and | Ltd.

Gurgaon Telephone | MTNL 84866 1593551

Exchanges Idea cellular 4895910 -
Tata Teleservices 3564544 71204
Aircel Limited 2942096 -
Reliance Comm 4315861 182876
MTS 917303 -

Uttar B Entire area covered by | BhartiAirtel 15238226 50622

Pradesh — Eastern Uttar Pradesh | Vodafone India 14874457 450

East with the following as its | Ltd.
boundary districts | Idea cellular 7411646 -
towards Western Uttar | ggNL 420339 943196
Pradesh: Shahjahanpur, [ Ajrcel Limited 3998723 _
Farrukhabad, — Kanpur Mpqjiance Comm. 5712274 | 40515
and Jalaun. Tata Teleservices 4013622 13520

Uninor 7545557 -
Videocon 14622 -
MTS 520553 -

Uttar B Entire area covered by | Vodafone India| 9486340 210

Pradesh- Western Uttar Pradesh | Ltd.

West with the following as its | Idea cellular 10792314 -
boundary districts | BSNL 4768706 728589
towards Eastern Uttar | ghartiAirtel 6625510 24939
Prad(_esh: Plllbhlt, Aircel Limited 559150 _
Ba'fe'"y’_ Badaun, Etah, Reliance Comm 4388749 5473
Mainpuri and Etawah. It Tata Teleservices 3842094 6507
will exclude the local MTS 535055 -
telephone area of —

Ghaziabad and Noida. | Yideocon 3621 -
However, it will also | Uninor 4953604 -
include the newly

created State of

Uttaranchal pursuant to

the Uttar Pradesh Re-

organisation Act, 2000

(No.29 of 2000) dated

25" August, 2000.

233069691 | 8093574
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EAST ZONE

Sl Licensed Service Areas covered Name of Subscriber base as
Area and category licensees on 31° March 2013
(Service Mobile Basic
Provider) Wireline
1 | Assam C Entire area falling | BhartiAirtel 3967502 -
within the State of -
Assam. Vodafone India Ltd. 2329915 480
BSNL 1144499 193915
Aircel Limited 3507159 -
Idea cellular 394272 -
Tata Teleservices 128314 2765
MTS 1286 -
Reliance Telecom 2952654 -
2 | North East C Entire area falling | BSNL (NE-I)
within the States of 1609217 189884
Arunachal Pradesh, BSNL (NE-IT)
Meghalaya, Mizoram, g - injrte] 2730003 N
Nagaland, Manipur
and Tripura. Reliance Telecom 857127 -
Aircel Limited 2324164 -
Vodafone India Ltd. 997941 -
Idea cellular 294709 -
Tata Teleservices 80105 243
3 | West Bengal B Entire area falling | BhartiAirtel 9272222 -
within  the Union
Territory of
Andaman & Nicobar | Reliance Comm 1111011 2077
Islands and area
falling within the | BSNL — (GSM) 3533718 542345
State of West Bengal BSNL — AGN
and the State of -
Sikkim excluding the | Tata Teleservices 2083104 3828
areas covered by
Kolkata Metro | Vodafone India Ltd. | 11601064 -
Service Area.
MTS 1924596 -
Aircel Limited 3011255 -
Idea cellular 2660460 -
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4 | Bihar& C Entire area falling | Reliance Telecom 6611623 5004
Jharkhand within the re-
organised State of Idea Cellular 6040383 -
Bihar and newly BSNL 5418787 378374
created State of —
Jharkhand pursuant Bharti Airtel 19372211 -
to the Bihar | Tata Teleservices 2380366 11118
Reorganisation Act, _
2000 (No.30 of | Vodafone India Ltd. 6769349 60
2000) dated 25" | Aircel Limited 4659654 -
August, 2000. Uninor 4349864 -
Videocon 18596 -
5 | Orissa C Entire area falling | Reliance 3538550 3501
within the State of | BgNL 70341 364132
Orissa.
Idea Cellular 1096141 -
Bharti Airtel 6929384 -
Tata Teleservices 2087122 6554
Vodafone India Ltd. 3048204 240
Aircel Limited 2930796 -
6 | Kolkata Metro | Local Areas served | Bharti Airtel 3685291 94051
by Calcutta
Telephones. Vodafone India Ltd. 4183689 1440
BSNL 24387 930944
Aircel Limited 1876027 -
Reliance 1280323 81241
Tata Teleservices 732943
36579
Idea cellular 1372181 -
146992509 2848775
WEST ZONE
Si Licensed Service Areas covered Name of Subscriber base as
Area and category licensees on 31°% March 2013
(Service
Provider)
Mobile Basic
Wireline
1 Maharashtra A Entire area falling | Vodafone India Ltd. | 13447847 2730
within the State of "|pEA Cellular 16386735 -
Maharashtra and Union
Territory of Goa. | BSNL 151694 2046050
excluding areas | BhartiAirtel 10092142 70409
covered by Mumbai Rejiance Comm 5529040 | 100784
Metro Service Area. .
Tata Teleservices 3464097 246523
MTS 616917 -
Uninor 5582082 -
Aircel Ltd. 1189688 -
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Mumbai Metro| Local Areas served by | Loop Mobile India 3008352 -
MU(;“?(a'I’ Ne"¥ IMUL"ba' Vodafone India Ltd. | 6413152 7110
an alyan Telephone
Exchanges MTNL 2405455 1866498

BhartiAirtel 3828755 332197
IDEA Cellular 3109952 -
Reliance Comm 3370312 231364
Tata Teleservices 3509471 547888
Aircel Ltd. 1548230 -
MTS 424603 -

Gujarat A Entire area  falling | Vodafone India Ltd. | 16061726 390
within the State of 'ypEA Cellular 8510202 -
Gujarat and Union
Territory of Daman and | BSNL 119315 1565727
Diu, Silvassa (Dadra & 751 4inirtel 7110570 | 55473
Nagar Haveli).

Reliance Comm 5070814 99236
MTS 211480 -
Uninor 4947807 -
Videocon 553599 -
Aircel Ltd. 185773 -
Tata Teleservices 2791560 71204

Madhya B Entire area falling IDEA Cellular 15558619 -

Pradesh within the re-organised | Reliance Comm 2774405 26956
State of Madhya BSNL 5244870 835271
Pradesh as well as the
newly created State of | Bharti Airtel 10119919 242099
Chattisgarh pursuant Vodafone India Ltd. | 4308262 60
to the Madhya Pradesh | Aircel Ltd. 97694 -
Reorganisation Act, Videocon 684665 -
2000 (No:28 of 2000) | Tata Teleservices 3887364 15964
dated 25™ August,

2000.
172317168 8363933
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Broadband Subscriber Base

Annexure-2 B

. No.

ISPs

Service Area

Subscribers Base
(March'13)

BSNL

Andhra Pradesh, Assam, Bihar,
Chhattisgarh, Chennai, Gujarat,
Haryana, Himachal Pradesh
Jammu & Kashmir, Jharkhand,
Karnataka, Kerala, Kolkata,
Maharashtra, Madhya Pradesh,
NEI NEII, Orissa Punjab,
Rajasthan, Tamilnadu, UP East,
UP West, Uttaranchal, WB, A&N

9933026

MTNL

Delhi, Mumbai

1078594

Airtel

Andhra Pradesh, Delhi, Gujarat,
Haryana, Karnataka, Kerala,
Kolkata, Madhya Pradesh,
Maharashtra, Mumbai, Punjab,
Rajasthan, Tamilnadu, UP East,
UP West

1398033

Tata Communication

Andhra Pradesh, Assam, Delhi &
NCR, Gujarat & Daman & Du,
Haryana, Himachal Pradesh,
Jammué& Kashmir, Karnataka,
Kerala & Lakshadweep, Madhya
Pradesh & Chhattisgarh,
Maharashtra & Goa, Mumbai,
North Eastern, Orissa, Punjab,
Rajasthan, Tamilnadu &
Pondicherry, Uttar Pradesh
(East), Uttar Pradesh (West),
West Bengal, Kolkata, Bihar &
Jharkhand

89049

Hathway

Andhra Pradesh, Delhi, Gujarat,
Haryana, Karnataka,
Maharashtra, Punjab,
Tamilnadu, Uttar Pradesh,
Chhattisgarh, Goa

365284

You Broadband

All India, Andhra Pradesh,
Gujarat, Haryana, Karnataka,
Maharashtra, Tamilnadu

305598

Sify

All India

23132

Reliance

All India

182316

Asia Net

Kerala

116381

10

Quadrant Televentures

Punjab

107478

11

Ortel

Orissa

50630

12

Tata Teleservices

Maharashtra & Goa

84428

13

Alliance

Kolkata

30548

14

Spectra Net

All India (Delhi, Bangalore &
Mumbai)

Not available
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15 Syscon Infoway Maharashtra 69938

16 Beam Cables Hyderabad 241793

17 Tikona Digital Mumbai 289931
Networks Pvt Ltd

18 D-Vois Broadband Pvt. | Hyderabad 59791
Ltd.

19 Indusland Media & All India 27732
Communications Ltd

20 Five Network All India 53160
Solution(India) Ltd

21 Zylog Systems (India Tamilnadu, Chennai, Andhra 43187
Ltd. Pradesh, Karnataka, Punjab,

Gujarat

22 Softeng Computers Pvt | All India 25171
Ltd.

23 Broadband Pacenet(l) Mumbai 36289
Pvt. Ltd.

24 Chandranet Pvt Ltd Gujarat 27140

25 Rajesh Multichannel Mumbai 14413

26 Gujarat Telelink Pvt. Gujarat 40151
Ltd.

27 Vasai Cable Pvt Ltd. Mumbai 13141

28 Wishnet Pvt. Ltd Kolkata 14171

29 Noida Software
Technology Pvt. Ltd. All India 14638

30 Meghbela cable & Kolkatta 13658
Broadband Ser(p)

31 Atria Convergence Karnataka 24198
Tech.

32 Honesty Net Solution Mumbai 17360

33 Home Systems Pvt. Ltd.| Mumbai 12278

14802637
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Annexure — 2C

No. of Telephone Exchanges (Wireline) Service Area/Circle wise

Service Zone Name of the No. of Wire line Telephone No. of Exchanges to

Provider Circle/Service Exchanges be covered in each
Area Quarter
Urban Rural Total Urban | Rural | TOTAL
North Zone

MTNL N Delhi 364 0 364 18 0 18
Bharti N Delhi(NCR) 0 2 0 2
TTL N Delhi 0 1 0 1
RCL N Delhi 2 0 2 1 0 1
Vodafone N Delhi 6 0 6 2 0 2
Total (DEL) 382 0 382 24 0 24
BSNL N Haryana 380 926 1306 19 46 65
Bharti N Haryana 2 0 2 1 0 1
TTL N Haryana 1 0 1 1 0 1
RCL N Haryana 1 1 1 1
Total (HR) 384 926 1310 22 46 68
BSNL N ey 126 1032 1158 6 52 58
TTL N ";‘:23;23' 1 0 1 1 0 1
RCL N ";‘:23;23' 1 0 1 1 0 1
Total (HP) 128 1032 1160 8 52 60
TTL J&K 1 0 1 1 0 1
BSNL J&K 112 261 373 6 13 19
Total (J&K) 113 261 374 7 13 20
BSNL N Punjab 295 1213 1508 15 61 76
Bharti N Punjab 0 2 1 0 1
HFCL N Punjab 0 5 2 0 2
TTL N Punjab 0 2 1 0 1
RCL N Punjab 0 1 1 0 1
Total (PB) 305 1213 1518 20 61 81
BSNL N Rajasthan 393 1862 2255 16 91 107
Bharti N Rajasthan 1 0 1 1 0 1
Sistema N Rajasthan 3 0 3 1 0 1
TTL N Rajasthan 8 0 8 2 0 2
RCL N Rajasthan 1 0 1 1 0 1
Vodafone N Rajasthan 1 0 1 1 0 1
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Total (RAJ) 407 1862 2269 22 91 113
BSNL N UP(East) 596 1570 2166 26 76 102
Bharti N UP(East) 1 0 1 1 0 1

TTL N UP(East) 1 0 1 1 0 1
RCL N UP(East) 1 0 1 1 0 1
Vodafone N UP(East) 1 0 1 1 0 1

Total (UPE) 600 1570 2170 30 76 106
BSNL UP(West) 490 542 1032 25 27 52
Bharti UP(West) 1 0 1 1 1

TTL UP(West) 1 0 1 1 1
RCL N U P (West) &
Uttarakhand 1 0 1 1 0 1

Total (UPW) 493 542 1035 28 27 55
BSNL N Uttarakhand 137 340 477 7 17 24

Total (UTT) 137 340 477 7 17 24

Total North Zone 2949 7746 10695 168 383 551

WEST ZONE
BSNL W Chattisgarh 220 339 559 10 17 27

Total (CG) 220 339 559 10 17 27
BSNL wW Gujarat 545 2425 2970 27 121 148
Bharti W Gujarat 0 1 1 1

TTL W Gujarat 0 3 1 1
RCL W Gujarat 0 2 1 1
Vodafone wW Gujarat 1 0 0 1 1
Total (GJ) 552 2425 2976 31 121 152
BSNL W MP 600 1786 2386 30 89 119
MP &
Bharti W Chattisgarh 5 0 5 2 0 2
MP &
TTL W Chattisgarh 1 0 1 1 0 1
RCL wW MP 1 0 1 1 0 1
Vodafone wW MP 1 0 1 1 0 1
Total (MP) 608 1786 2394 35 89 124
Bharti wW Maharashtra 1 0 1 1 0 1
Maharashtra
RCL W & Goa 0 2 0 1
TTL wW Maharashtra 4 0 4 2 0 2
BSNL wW Maharashtra 671 4126 4797 33 240 273
Vodafone W Maharashtra 2 0 2 1 0 1
& Goa
Total (MH) 680 4126 4806 38 240 278
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MTNL W Mumbai 233 0 233 12 0 12
Bharti W Mumbai 0 1 0 1
TTL W Mumbai 0 2 0 2
RCL w Mumbai 0 0

Vodafone Mumbai 4 0 4 2 0 2
Total(MUM) 247 0] 247 18 0] 18
Total West Zone 2307 8676 10983 132 | 467 599
EAST ZONE

BSNL E A&N 6 41 47 2 4 6
Total (A&N) 6 41 47 2

BSNL Assam 170 417 587 8 22 30
TTL E Assam 1 0 1 1 0 1
Total 171 417 588 9 22 31
(ASM)

BSNL Bihar 229 964 1193 12 48 60
TTL E Bihar 1 0 1 1 0 1
RCL E Bihar 1 0 1 1 0 1
Total (BH) 231 964 1195 14 48 62
BSNL E Jharkhand 190 297 487 10 14 24
Total (JHR) 190 297 487 10 14 24
BSNL E Kolkata 510 0] 510 26 0] 26
Bharti E Kolkata 1 0 1 1 0 1
TTL E Kolkata 1 0 1 1 0 1
RCL E Kolkata 1 0 1 1 0 1
Vodafone E Kolkata 1 0 1 1 0 1
Total (Kolkata) 514 o 514 30 o 30
BSNL E North East-I 71 287 358 5 15 20
BSNL North East-11 | 66 154 220 10
TTL North East 1 0 1 1
Total (NE-1 & I1) 138 441 579 10 21 31
BSNL Orissa 236 910 1146 13 46 59
TTL Orissa 2 0 2 1 1
RCL E Orissa 1 0 1 1 1
Total (OR) 239 910 1149 15 46 61
BSNL West Bengal 238 1129 1367 13 57 70
TTL E West Bengal 3 0] 3 2 2
RCL West Bengal 1 0] 1

Total (WB) 242 1129 1371 16 57 73
Total East Zone 1731 4199 5930 106 | 212 318
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Annexure-2D

List of No. of Mobile Switching Centres (MSC) and BTS'.

Sl. Name of service provider Service Area No. of MSCs No. of
NORTH ZONE BTS
1. Bharti Airtel Ltd Delhi 28 5086
Vodafone EssarMoile Services Delhi 18 5161
Ltd
3. MTNL Delhi 6 1105
4. IDEA Cellular Ltd Delhi 9 3754
5. Aircel Delhi 3 2826
6. MTNL Delhi 2 222
7. Reliance Infocomm Ltd Delhi 10 3778
8. Tata Teleservices Ltd Delhi 7 1224
9. Sistema Shyam Delhi 897
10. IDEA Cellular Ltd Punjab 9 3850
11. Bharti Airtel Ltd Punjab 24 4554
12. BSNL Punjab 13 2847
13. Vodafone Essar South Ltd Punjab 17 4365
14. Dishnet wireless Ltd Punjab 1 607
15. Unitech Punjab 1 42
16. Reliance Infocomm Ltd Punjab 5 2861
17. Tata Teleservices Ltd Punjab 6 2287
18. HFCL Punjab 2 1755
19. IDEA Cellular Ltd Haryana 7 2379
20. Vodafone Essar India Ltd Haryana 7 2731
21. BSNL Haryana 8 1571
22. Bharti Airtel Ltd Haryana 7 2742
23. Videocon Haryana 1 1236
24. Dishnet wireless Ltd Haryana 1 166
25. Unitech Haryana 2 36
26. Reliance Infocomm Ltd Haryana 3 2239
27. Tata Teleservices Ltd Haryana 6 2075
28. IDEA Cellular Ltd UP (W) 28 6140
29. Bharti Airtel Ltd UP (W) 18 6621
30. BSNL UP (W) 15 2869
31. Vodafone Essar South Ltd UP (W) 21 6115
32. Dishnet wireless Ltd UP (W) 2 2556
33. Unitech UP (W) 6 2664
34. Videocon UP(W) 1 91
35. Reliance Infocomm Ltd UP (W) 8 4089
36. Sistema Shyam UP (W) 1 323
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37. Tata Teleservices Ltd UP (W) 8 2540

38. Vodafone Essaer India Ltd UP (East) 49 8665

39. Bharti Airtel Ltd UP (East) 41 8925

40. BSNL UP East 25 6090

41. IDEA Cellular Ltd UP(East) 8 5927

42. Dishnet wireless Ltd UP(East) 2 2748

43. Unitech UP(East) 8 3217

44, Videocon UP(East) 1 55

45, Reliance Infocomm Ltd UP(East) 13 6157

46. Sistema Shyam UP(East) 1 383

47. Tata Teleservices Ltd UP (East) 9 3138

48. Vodafone Essar India Ltd Rajasthan 8 6504

49, BhartiHexacom Ltd Rajasthan 42 7393

50. BSNL Rajasthan 15 3587

51. IDEA Cellular Ltd Rajasthan 10 3778

52. Dishnet wireless Ltd Rajasthan 1 1221

53. Videocon Rajasthan 1 13

54, Unitech Rajasthan 1 61

55. Reliance Infocomm Ltd Rajasthan 8 4790

56. Tata Teleservices Ltd Rajasthan 11 2308

57. Bharti Airtel Ltd Himachal 5 1306
Pradesh

58. Reliance Telecom Ltd Himachal 2 930
Pradesh

59. BSNL Himachal 3 1149
Pradesh

60. IDEA Cellular Ltd Himachal 1 645
Pradesh

61. Dishnet wireless Ltd Himachal 1 661
Pradesh

62. Vodafone Himachal 1 707
Pradesh

63. Unitech Himachal 1 27
Pradesh

64. Reliance Infocomm Ltd Himachal 1 400
Pradesh

65. Tata Teleservices Ltd Himachal 2 164
Pradesh

66. BSNL Jammu & 7 1115
Kashmir

67. Bharti Airtel Ltd Jammu & 11 2519
Kashmir

68. Dishnet wireless Ltd Jammu & 6 2021
Kashmir

69. Vodafone Jammu & 2 1254
Kashmir
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70. IDEA Cellular Ltd Jammu & 1 491
Kashmir
71. Unitech Jammu & 1 25
Kashmir
72. Reliance Infocomm Ltd Jammu & 3 1039
Kashmir
73. Tata Teleservices Ltd Jammu & 2 256
Kashmir
Total North Zone 616 186073
WEST ZONE
1. Loop Mobile India Ltd Mumbai 3 2158
2. Vodafone Essar Ltd Mumbai 21 3630
3. MTNL Mumbai 5 1003
4. Bharti Airtel Ltd Mumbai 12 3592
5. IDEA Cellular Ltd Mumbai 7 2719
6. Aircel Mumbai 2 2189
7. Unitech Mumbai 2 1508
8. MTNL Mumbai 2 220
9. Reliance Infocomm Ltd Mumbai 12 3888
10. Tata Teleservices Mumbai 8 3440
(Maharashtra) Ltd
11. Sistema Shyam Mumbai 1 492
12. Aircel Cellular Ltd Chennai 12 1980
13. BSNL Chennai 1886
14. Vodafone Essar South Ltd Chennai 2 1964
15. Vodafone Essar Cellular Ltd Maharashtra 12 8656
16. IDEA Cellular Ltd Maharashtra 41 9175
17. BSNL Maharashtra 18 6895
18. Bharti Airtel Ltd Maharashtra 22 9719
19. Aircel Maharashtra 3 2194
20. Unitech Maharashtra 3 3078
21. Reliance Infocomm Ltd Maharashtra 14 6291
22. Sistema Shyam Maharashtra 1 709
23. Tata Teleservices Ltd Maharashtra 17 6501
24, Vodafone Essar Gujarat Ltd Gujarat 17 7342
25. IDEA Cellular Ltd Gujarat 22 5596
26. BSNL Gujarat 10 4481
27. Bharti Airtel Ltd Gujarat 15 6907
28. Unitech Gujarat 2 2489
29. Videocon Gujarat 1749
30. Dishnet wireless Ltd Gujarat 1 896
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31. Reliance Infocomm Ltd Gujarat 9 5092
32. Sistema Shyam Gujarat 1 572
33. Tata Teleservices Ltd Gujarat 10 3070
34. IDEA Cellular Ltd MP 30 7815
35. Reliance Telecom Ltd MP 8 4979
36. BSNL MP 6 6481
37. Bharti Airtel Ltd MP 12 8918
38. Vodafone MP 5 4571
39. Dishnet wireless Ltd MP 1 128
40. Videocon MP 1 1476
41. Unitech MP 1 73
42. Reliance Infocomm Ltd MP 6 2133
43. Tata Teleservices Ltd MP 7 3361
Total West Zone 392 162016
EAST ZONE
1. Bharti Airtel Ltd Kolkata 8 2172
2. Vodafone Essar East Limited Kolkata 7 2340
3. BSNL Kolkata 8 1232
4. Reliance Telecom Ltd Kolkata 3 1716
5. Dishnet wireless Ltd Kolkata 2 2092
6. IDEA Cellular Ltd Kolkata 1 1676
7. Unitech Kolkata 2 1172
8. Reliance Infocomm Ltd Kolkata 3 492
9. Sistema Shyam Kolkata 1 534
10. Tata Teleservices Ltd Kolkata 6 2233
11. Reliance Telecom Ltd West Bengal 5 2825
12. BSNL West Bengal 10 3307
13. Bharti Airtel Ltd West Bengal 17 5309
14. Vodafone Essar South Ltd West Bengal 19 6474
15. Dishnet wireless Ltd West Bengal 3 2700
16. IDEA Cellular Ltd West Bengal 2 2139
17. Unitech West Bengal 3 1935
18. Reliance Infocomm Ltd West Bengal 5 1325
19. Sistema Shyam West Bengal 1 905
20. Tata Teleservices Ltd West Bengal 6 1663
21. Reliance Telecom Ltd Bihar 8 4506
22. BSNL Bihar 21 3353
23. Bharti Airtel Ltd Bihar 44 7744
24. Dishnet wireless Ltd Bihar 3566
25. Vodafone Bihar 5 7245
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26. IDEA Cellular Ltd Bihar 20 5372
27. Unitech Bihar 2 2401
28. Videocon Bihar 1 52
29. Reliance Infocomm Ltd Bihar 8 2370
30. Tata Teleservices Ltd Bihar 9 2845
31. Reliance Telecom Ltd Orissa 3 2237
32. BSNL Orissa 10 1987
33. Bharti Airtel Ltd Orissa 12 4045
34. Dishnet Wireless Ltd Orissa 7 2650
35. Vodafone Essar Spectel Orissa 3 3400
Limited
36. IDEA Cellular Ltd Orissa 1 1165
37. Unitech Orissa 2 945
38. Reliance Infocomm Ltd Orissa 3 886
39. Tata Teleservices Ltd Orissa 6 2052
40. Reliance Telecom Ltd Assam 4 1682
41. BSNL Assam 8 1331
42. Bharti Airtel Ltd Assam 10 2762
43. Dishnet Wireless Ltd Assam 10 2386
44, Vodafone Essar Spectel Assam 1 2510
Limited
45, IDEA Cellular Ltd Assam 1 768
46. Unitech Assam 1 83
47. Tata Teleservices Ltd Assam 1 226
48. Reliance Telecom Ltd North East 2 789
49. BhartiHexacom Ltd North East 6 1625
50. BSNL North East 8 1369
51. Dishnet Wireless Ltd North East 7 1704
52. Vodafone Essar Spectel North East 1 1143
Limited
53. IDEA Cellular Ltd North East 491
54. Unitech North East 1 95
55. Tata Teleservices Ltd North East 189
Total East Zone 348 122215
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